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SHRI BAPUSAHEB PARULEKAR :
(Ratmagiri) : Mogul Lines is operating
ships between Bombay awd Goa to
cater to the needs of passengers travelling
on that line. This line is known as
Konkan service as the ships operating on
this line used to call moie than fifteen
ports in Konkan area. These days only
four ports from Konkan are called by
these ships. Though this scrvice is known
to be Konkan line, in fact, it is only a
Bombay-Goa service. Konkan has no
Railways, no air service and the passengers
have to rely mainly on sea and road
transport. Moreover, the shipg opreated
by Mogul Lines have gone old ard out-
lived their lives. It is, therefore, necessary
to consider the feasibilily of introducing
high speed small ships on ihis line so that
all ports on Konkan coast line can be
covered by these ships.

I request the Minister of Shipping and
Transport to take necessary steps in this
connection.

Need for expeditious completion of LPG
bortling plant at Paharpur, Calcutta.

SHRI SOMNATH CHATTERJEE
(Jadavpur) : It ig learnt with great
concern that the Liguid Pctroleum Gas
(LPG)—Xkindly see the importance of the
matter, Sir—Bottling Plant of the Indian
Oil Corporation (IOC) at Paharpur, Cal-
cutta, may soon be abandconed, althouch
nearly half of the construction work on
the project has been completed. If the
Bottling Plant does not come up, the Hal-
dia Refinery will continue tc burn away
a large amount of LPG, ie. Liquefied
Petroleum Gas, valued at about Rs. 10
crores a year. For lack of bottling faci-
Jities. at TOC's three refinerigs at Barauni,
Gauhati and Haldia, fuel gas valued at an
estimated Rs. 25 crores is burnt every
year. The proposed bottling plant is in-
tendeqd to instal facilities to refill 9.000
LPG containers per day for Indane consu-
mers. It was gtated - by the Marketing
Division of the JOC thay the Paharpur
Bottling Plant would enablc the Ccrpora-
tion to cater to.the neceds of about 3.2
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lakhs consumers against 1.7 lakh Indane
consumers at present in the Calcutta re-
gion. Further, the bottling plant is ex-
pected to assist in the establishment of
ancillary units manufacturing chemicals,
pharmaceuticals and paints. Such urits
wou'd use sludge-wax, a by-product of the
plant as raw material. If this bottling plant
is abandoned, it will mean additional mis-
ery for about 1.5 lakh house-holds in
Calcutta and itg surrounding areas who
are expecting Indane connsctions in the
coming year. I request ire Government
to see that expeditions steps are taken to
romplete the comstruction work ang to
start the plant, which will go a long way
in helping the people.

MR. DEPUTY-SPEAKER : The House
stands adiourned to mect again at 14.15
Hours.

13-15 hrs.

The Lok Sablha re-assembled after Lunoh
till Fifteen Minutes past Fourteen
Clock

The Lok Sabha re-assembled after Lunch
at Twenty Minutes past Fourteen of the
Clock

(Mr. Deputy Speaker in the Chair)

STATUTORY RESOLUTION RE : CON-
TINUANCE IN FORCE OF PRO-
CLAMATION IN RESPECT OF STATL
OF ASSAM, ASSAM BUDGET, 1982-83
GENERAL DISCUSSION, DEMANDS
FOR GRANTS, (ASSAN), 1982-83,

AND

STATUTORY RESOLUTION RE :

NOTIFICATION UNDER ESSENTIAL

SERVICES MAINTENANCE (ASSAM)
ACT—CONTL.

MR. DEPUTY-SPEAKER : We will now
take *up further discussion on the Budget
for the State of Assam for 1982-83. Here
I would like to bring to the notice of the
Hon, members that the time allotted for this
discussion wag 4 hours. Qut of this, we
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have already taken one hour and 28 minu-
tes. Therefore, we are left with two hours
and 32  minutes for completing the

discussion.

SHRI RAVINDRA VARIIA (Bombay
North) Sir, four points on the order

paper are being discussed together in this

debate. We must have an opportunity to
express our points of view on all these. So,
each one of us should be given sufficient
time,

MR. DFPUTY SPEAKER : We are
giving sufficient time to the hon. Members.
Mr. Samar Mukherjee was given 80 minu-
tes. So, you will have no grievance. Even
if 1t is late, we wall sit this evening a little
more time and pass it. Now, Mr. Pethmalani
to speak.

SHRI RAM JLTHMALAN] (Bombay
North West) : Mr. Deputy-Speaker, Sir,
oppose this Statutory Resolution as well as
the Demand for Grants, Sir, it is worth-
while recalling today, that in carly 1980,
when- this problem in an acute form broke
upon this nation....

AN HON. MEMBER : In 1979.
SHRI RAM JETHMALANI : It was in
early 1980 or late December 1979 which-
ever pleases you. Sir, at that time, the
spokesman on behalf of the Government
solemnly declared to the country that the
so-called agitationists in Assam were making
8 demands and the Government of this
country was so reasonable that it had
already accepted 5 out of those 8 demands.
Sir, the 5 demands which were said to
have been conceded by the Government as
far back as the beginning of 1980 are :

(1) that foreign nationals must be
detected and deported from the
country ;

(2) that names of foreign nationals
must be removed from the
electoral rolls before holding any
election in Assam ;
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(3) that inclusion of foreign nationals’
names in the electoral rolls in
future must be made impossible
with the help of an adequate and
strong election machinery ;

that the border of India with the
neighbouring countries must be
fully protected, effectively to check
infiltration ; and

that Indian voters residing in
Assam should be issued Identity
Cards with photographs affixed.

(4)

(5)

My grievance, and when I mention the
grievance I am suppressing my indignation
and the indignation of the nation, is that
the negotiations have been deliberately pro-
tracted and ihe time which has been ¢b-
tained by this fraudulant protraction of
negotiaticns has been utilised for the purpose
of not implementing even the 5 demands
which had been conceded. 1 want the Gov-
ernment to tell us that when you accepted
the first demand that foreign pationals must
be detected and deported from the country,
what have you been doing for the last two
years ? For the last two years on the pretext
that the negotiations are on and the pro-
blem is not fully settled, not one significant
stcp has been taken in the direction of

detection and deportation of foreign
nationals.
I recall a somewhat comic statement

which was made in May 1981 by the then
Home Minister, who has since been pro-
moted to the highest position in the coun-
try. He said sometime on the 6th May,
1981 somewhere in Rajasthan that Govern-
ment have already detected 310,000 foreign
nationals and they are in correspondnece with
foreign Governments and they are going
to be soon taken over, and this agitation is
meaningless because the Assam problem is
resolved. Within a week thereafter on the
13th May, 1981, in another town in
Rajasthan he made a further statement that
310,000 foreign nationals who had been
detected had already been deported and the
agitation had lost all its meaning and the
problem was fully solved....
(Interruptions)
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1 thought that my friends opposite know
at least the salient facts of their bad case,
but if they do not know even that, I am
prepared to supply them to facts, and if
they want references of newspapers, that
will alsp be supplied to them, but these
facts have been mentioneg- by me on two
occasions on the floor of the House and
these have not been denied. My friends
should take the trouble of enlightening
themselves with the previous debates of this
House upon the same problem.

The seCond demand which was conceded
was that the names of foreign nationals
must be removed from the electoral rolls
"before holding any elections in Assam. This
required that at least names of those whom
you considered foreign nationals would go
from the voters list, and the elections would
be held. But once again the ruling party
has no intention of restoring democracy in
Assam. The ruling party has po intention
of holding any elections 1n Assam. Because
the electora] rolls are not complete, this has
been used as a pretext for not holding any
elections in Assam.

So long as it suited them, so long as they
could manipulate and manocuvre some pup-
pet Government and put it into power,
they kept the legislature going. So long as
is was possible to secure defections from
the other side into their own ranks, the
legislature was good enough, and it was
kept going, though it was almost in a state
of semi-consciousness, or coma, but never-
theless they kept it alive. Last time, it was
dissolved when they found that even some
of the defectors had got sick and ashamed
of their own acts of defection. The legisla-
ture was, therefore, dissolved. If a legisla-
ture is dissolved, it means that democracy
in one State of India has been wiped out
and Members of Parliament from Assam
are not available in this House ; and the
voice of people, the authentic voice of pcople
of Assam, cannot really be heard, and if
there are some who claim to be the genuine
representatives of the people of Assam, they
are living in a world of illusion. They are
not ; let them test their popularity ; let them
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go back to the electorates and secure a -

mandate. They will then realise what is

wrong with them.

SHRI SONTOSH MOHAN DEV
(Silchar) : I will resign today; you come
and fight elections against me. I throw you
a challenge.

SHRI RAM JETHMALANI : We will
accept your challenge any time. You resign
and my party will set up a candidate against
you ... (Interruptions).

MR DEPUTY SPEAKELR :
wil put up a candidate. ..

His party

AN HON. MEMBER...and
you ... (Interruptions).

defeat

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) Both are
important Members. We do not want them
to resign, and lose them.

MR. DEPUTY-SPEAKER : Yes, both of
them should be in the House.

i UR FEReAt gga gt famfaat | a9,
f6T ga 9 &g1 |
SHRI RAM JETHMAILANI Sir, I

cannot be stampeded in this kind of a
hooby trap.

SHRI G. NARSIMHA REDDY (Adila-
bad) : You have not taken permission from
Shri Vajpayee. That is the whole trouble.

SHRT RAM JETHMALANI
whom ?

From

SHRI G. NARSIMHA REDDY : From
Shri Vajpayee.

SHRI RAM JETHMALANI : That is
what the party discipline requires.

Now, Sir, the third demand (which they
say, was conceded, because even this Gov-
ernment could not be so shameless as not
to accept it,) was that the borders of the
country will be fully protected and the in-
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filtration will completely be checked, Sir,
will the Minister be able io tell us that
infiltration has now ceased to be an order
of the day ? Will, he tell us that it is now
a matter of the past ? Today voluminous
evidence exist ‘that infiltration is still going
on on every single border of Assam and
infiltrators are coming with the knowledge
of the Government; and the Government
machinery is inadequate, its will paralysed.

Sir, the motivation of the Government is
not to hold elections, because they know
what the results of the elections are going
to be. despite the bold challenges which
are being flung around. They know exactly
what the people of Assam think about
them.

If they bad have a reasonable prospect
of winning the elections, they would have
held the elections by now. The very fact
that they are fighting shy of elections shows
that thev are not quite sure about their
prospects ang that they are not going to
hold anv elections and face an ignominious
defeat.

Sir, the elementary duty of every civilised
Government i8 to protect its borders, It is
a matter of shame that the duty to seal
the border and prevent infiltration should
have been conceded as a demand from the
socalled agitationists. It is a shame that
some citizens of India have to remind you
that you have to protect the borders of
the country against infiltration,

Sir, this is a matter of record. When
those so-called tripartite or four-partite
meetings were going on, at one stage, the
Home Ministry said, "It is agreed that now
we are going to undertake steps to prevent
infiltration into the borders.” Goverenment
has neglected its most elementary duty. Sir,
we became a welfare state in the course of
political evolution. But before the States
became welfare states, at least the states
used to perform one traditional function.
That traditional function was known to be
the protection of the country’s borders.
Even the uncivilised Governments of 2.000
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years ago performed these elementary fun-
ctions, This Government has failed to per-
form this function. And in spite of the fact
that you have conceded this demand in
1980 and in spite of the fact that you have
again conceded this during the tripartite
meetings, I find infiltration goes on much
to the dismay and chagrin of the people of
Assam. And Sir, why ? The objective of
the Government is two-fold : The first one
is to prevent elections being held and ulti-
mately even when it compelled to hold
elections, the nefarious objective of the
Government is that by that time change
the demographic character of this State so
that the original Assamese population
must be completely submerged, must be
turned into a minority and the grateful
majority of infiltrators, the law-breakers,
those who have defied the law and the
Constitution of the country, would become
your electorate. And on their strength you
wish to come back as representatives of
the people of Assam. And, Sir, that is going
to be. .. L

SHRI SONTOSH MOFHAN DEV : I
object to the statement of Shri Jethmalani.
He will have to prove this. I am on a
point of order.  He cannot level charges
saying Government of India’s intention is
allowing infiltrators to come to this country
and convert the majority into...

MR. DEPUTY-SPEAKER : Mr. Jeth-
malani : Are you yielding to him ?

SHRI SONTOSH MOHAN DEV : No,
Sir, he will have to prove this charge.

SHRI RAM JETHMALANI : Sir, when
does he want me to prove the charge and
where ? If he wants it to bé proved here,
I will prove here. If he wants me to prove
it elsewhere, 1T will prove it elsewhere.

MR. DEPUTY-SPEAKER : Mr. Jeth-
malani, you cap continue.
(Tnterruptions)
MR. DEPUTY-SPEAKER : You must

not forget that the Minister will reply. He
will reply to it.
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SHRI RAM JETHMALANI ; Sir, the
next still serious and still more nefarious
objective which the Government and the
ruling party wishes to achieve is to present
the Assam issue in its distorted form. My
contention has always been that you have
deliberately given wrong shape and colour
to the Assamese problem. And in this new
distorted and false shape you want to keep
the issue alive for all time because it brings
you local, electoral advantage in the rest
of the country. The problem of Assam has
always been a problem of law on the one
side and the lawlessness on the other, the
Constitution on the one side and the Consti-
tution breakers on the other; the will to
enforce the law on the one side and the
shameless acquiescence in law breaking and
the refusal to enforce the law of this
country on the other. It is the law of this
country which says, it is the Foreigners Act
which says, it is the Citizens Act which
says that every person who is in law a
foreigner must go and the Government is
bound to use its machinery of police, of
courts and all other power available to it
to see that foreigners who are foreigners
in law must leave this counrty.
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1 am convinced that the problem of
Assam, understood in its real shape, could
have been solved long ago, but the Gov-
ernment wishes to call it a Hindu-Muslim
problem ; it wants to call it a problem
between the majority and the minority
community in this country ; and worse than
that, it wants to call it a problem between
Assamese spcaking population of India and
the Bengali speaking population of India.
(Interruptions) Read your own documents.

(Interruptions)

MR. DEPUTY-SPEAKER : If anybody
from thig side speaks, he can reply to him.
That is the parliamentary procedure. Tt is
not proper. You must take my permission.

(Interruptions)

MR. DEPUTY-SPEAKER : You follow
the discussion. You reply to him when you
are asked to speak.

(Interruptions)
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SHRI RAM JETHMALANI : More than
once, the attention of this House has been
diverted from the task in hand to my
appearing for some smugglers. Now I want
to tell my friends that **Son is the counsel
for Mr. Bakhia and** represents 75 per
cent of the smugglers of this country ;**
represents the remaining 25 per cent:. and
so far as my smuggler clients are concerned,
they have all joined the Congress I.

MR. DEPUTY-SPEAKER : The names
of Hon. Members of this House should not
have been mentioned and mixed up with
the smuggler cases and all that. That is
their profession. We are not concerned
with that, Therefore, I would go through
the record.

(Interruptions)

MR. DEPUTY SPEAKER
down. That is what 1 said.

. Please sit

SHRI SATYASADHAN CHAKRA-
BORTY : Let it be on record.

MR. DEPUTY-SPEAKER : You leave
it o me.

SHRI SATYASADHAN CHAKRA-

BORTY : He has revealed the truth.

MR, DEPUTY-SPEAKER : That is all
right

SHRI RAM JETHMALANI : Let him
discover the facts. Out of regard for pro-
fessional brothers, I have never mentioned
this matter in the House because it is the
duty of **to represent anyone who comes
to him. But if you want facts than
vou better know them. Today the cmug-
glers are being defended by two of these
colleagues. about 99 per cent.

MR. DEPUTY-SPEAKER

: Again you
are repeating it. ' ’

(Interruptions)

«*Expunged as ordered by the Chair.
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present 150 per cent,
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MR. DEPUTY-SPEAKER : If anybody
has said that he is also appearing for such
people, it will also not go on record.

SHRI RAM JETHMALANI Hon.
members in this House know very well that
my energies these days are concentrated on
prosecuting Congress men. I have no time
to defend smugglers thece days.
(Interruptions) The Home Minister has
initiated what has come to be known in the
country as tripartite negotiations. The
opposition was invited; the opposition
selected five representatives to go and sit
with the Home Ministry officials and these
gentlemen from Assam who represent the
so-called agitation in Assam and in spite
of extreme dilatoriness and in spite of the
¥t that the Government was putting spoke
after spoke, creating obstacle after obstacle,
it is a matter of some satisfaction that some
progress was recorded during these meetings,
but the Government does not like any
progress.  Because the progress is being
achieveg not because of the Government,
but in spite of the Government. And, there-
fore, now they have decided to bypass this
Committee and T am told that only the
other day, that this Committce has been
expanded from five, to twenty. The famous
Robert Lynd had said that the best com-
mittee is a committee of two when one
is absent. Five is bad enough. To five you
add the officials of the Home Ministry. To
this vou adg the gentlemen from Assam.
That is intractable and big enough. But,
now the object of the Government is to
make it still more difficult so that no solu-
tion should ever be found. So some 20
gentlemen are now being invited. 1 want
to ask why is the old opposition group of
representatives being bypassed and what is
the reason which has actuated the Ministry
into embarking upon this new venture ?
Why is it that those who have come after
1971 are not being identified and deported ?
At least Mrs. Gandhi has been talking about
‘that mysterious cut off line. And, we know
what that cut off line is. But at least there
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is some cut off line in the mind of Mrs.
Gandhi. Why is then this cut off line not
being respected ang those who admittedly
have entered the State after 1971, why are
they not being identified and deported ?
Why are you not preparing proper rolls and
proceeding to hold the elections ? Therefore,
my demang on behalf of my Party is a
three-fold demand. First of all, I want that
the Government should now set a time
limit within which it will say that we shall
arrive at either a consensus decision’; or if
you cannot arrive at a consensus decision,
then be prepared as a Government to force
whatever decision you want. You cannot eat
the cake and have it too! So, make up
your mind as a Government that this is the
decision which accords best with law and
equity and with justice and national ex-
pediency and interests, and arrive at a solu-
tion and show ug that yow are a government,
but within a time limit. Second is that you
must forthwith start the promised proce-
dures of amending of voters’ lists, deporta-

.tion and the sealing of borders. And the

third : you must fix the time limit within
which the people of Assam shall be restored
to the exercice of their full democratic
rights.

MR. DEPUTY-SPEAKER : Shri Chandra
Shekhar Singh.

SHRI CHANDRA SHEKHAR SINGH
(Banka) Mr. Deputy-Speaker, Sir, it is
not with much enthusiasm but with a feeling
of anguish, that I am participating in this
debate in support of the motion placed by
the Home Minister. Even as we discuss
the Assam situation here, the State conti-
nues to suffer ang bleed. The State has gone
through three years of continuous turmoil
in which lakhs of students have lost valuable
years of their education. economic progress
has come to a stand-ctill, normal life is
completely at times disrupted and there is an
environment of conflict and confrontation
in the State. Tensions continue to mount and
it appears that cvery time the State is on
the brink of u precipice.

I am not as courageous as Mr. Ram
Jethmalani is to venture my opinion on the
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merits of the case. He wants to build up
a case and in the process has seriously dis-
torted the correct perspective in which a
~ right solution can be found. But I would

like to certainly comment that the situation
has reached the stage when a solution has
to be found to the satisfaction of the people
of Assam in general. We must take note
of the fact that while negotiations have
been going on, the Government has shown
remarkable patience in dealing with the
situation. They have also made some signi-
ficant progress in their talks. The opposition
parties have been taken into confidence.
Although I would not like to comment on
the role of the BIJP, certainly all other
sections of the House including, perbaps,
the BJP, are sincere in their effort to find
a solution to this ticklish and sensitive issue.

SHRI SONTOSH MOHAN DEV : They
are not.

SHRI CHANDRA SEKHAR SINGH
1 agree that when Assam is undergoing this
phase, the BJP during the last two, three
years, have been trying to collect some elout
where there exists none for them, That is
why, sometimes, they try to introduce a
communa] angle to the situation, alleging
just the opposite that the Government is
trying to delay matters and introduce ex-
traneous consideratiops in this problem. But
the situation is also gefting complicated be-
cause of vaccilations, at times by agitation
leaders, who arc not able to reconcile the
different points of view and have, at times.
gone back upon the assurances and the
conclusions which have been rcached in
course of their discussions. We must fully
appreciate that the Assamese people, rightly
or wronglv.—there may be certain mis-
understandings—have been  emotionally
provoked and at some level or other, every
Assamese feels very much involved in the
present situation. They apprehend that their
cultural and linguistic identity would be sub-
merged into that of their close neighbour,
as has happened in another State which is
close to them. Sometimes; they feel that
they may Jose even the position of political
commang in their own State. These appre-
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hensions have been expressed times without
pumber. They have certain basis in them
and some misunderstandings. The atmos-
phere of suspicion and distrust has envelop-
¢d the issues in such a manner that the
vision sometimes gets blurred and it ig not
able to distinguish between the right and
the wrong solutions.

1'woulq also like to comment that in this
House at times, these words have baen freely
cxpressed that they are anti-nationals or
secessionists, There may be some seces-
sionist elements or anti-national elements in
them. But, by and large, I personally feel,
the movement still retaing its basic popular
character. The Assamese people have always
been in the national mainstream, Assam has
thrown up many eminent leaders in our
national freedom movement and even in the
post-independence period. I think, it would
require a very hard persuasion to take thgy,
entire Assamese people or a large majority
of them, along the secessionist lines. During
the negotiations the area of dispute has
been narrowed down. They have reached
agreement on so many very valid points.
This House and the Prime Minister have
again and again assured the people of Assam
that their cultural, linguistic and social
identity will be fully maintained, safeguarded
and strengthened. They have reached agree-
ment, as rightly mentioned in some other
connection, no checking infiltration and
securing the border against further infiltra-
tion, Agreement has also been reached on
withdrawing from the State Governments
their powers of granting citizenship rights
to outsiders. So many ticklish issues have
been resolved and the area of dispute has
been narrowed down to deciding the fate
of nearly 1-1/2 million people who have
come- between 1961 and 1971. This House
is fully convinced that this is not merely
a legal problem but, basically, a humanita-
rian problem. As such, all other aspects
should be viewed from that angle. We hope
that negotiations are going to start very
soon. Qur Home Minister during the past
two months has demonstrated a very prag-
matic approach to this situation. The Prime
Minister in a message on the 25th July,
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she fully appreciateg their desire to maintain
their cultural identity. I hope that the
pegotiations would be given the right
direction and that they would be able to

reach some definite and concrete conclusions.

Nobody in this House believes that the
agitation can be quelled by police action.
In fact, it somctimes creates a different
atmosphere, and the Governmcat of India
are fully conscious of it. So, whenever
they: have been compelled to take police
action, they have done it with restraint.
I personally know that the pres:nt Gover-
nor, who wag a member of the Rajya
Sabha, has a very sympathctic attitude to
the aspiration of the Assamese people to
maintain their identity in the national life.

Sometimeg it is said that the movement
is losing mass support. It is trume that
during the past so many months the move-
ment appears at times to bz petering out
but I do not really welcome this situation
very much because loss of mass support
may turn the agitation intc a phase of

urban terrorism and then we may have.

to face a very difficult situaticn vnder such
circumstanzes. [ would, theceicre, appeal
to the House and to the Government that
we must keep in view the fact that the
Assamese people fully appreciate this
point of view, or are fully convinced of
this point of view, that thcy are as much
a part of the national life as any nf
us and they would not hesiiale to make
some sacrifices, to create a situation where
a final solution to this sensitive problem
may be found. 1 also hope that the Gov-
ernment of India would try to solve it
They have expressed it as a national pro-
blem and the entire burden of this situa-
tion would be borne not by Assam alune,
but by the entire nation and we shall stand
with Assam shoulder to shoulder in find-
ing a solution to this deadlcck.

In the present situation, Sir elections
are at 5 constitulional imperative.  Yonu
cannot avoid it without amending  the
Conslitution and elections should be held
so that the people of Assam should get
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their proper representation and an elected
Assambly and a Governmeny in their State.
But winning elections at least for our party
is never the ‘be all and ecd all’ of our
political objectives. We vicw the situation
from a national point of vew, from the
point of view that a solu‘on should be
found not only to the satisfaction of those
who have come, but also keeping in view
the aspirations and feelings of the Assa-
mese themsclves before the elections are
held. I personally feel that although the
Home Minister is making very sincere
efforts in this direction, a situation has
come where the personal intervention of
the Prime Minister is necessary to solve
this scnsitive issue. The Prinwe Minister
perhaps in an interview to some Jeader
from Assam expressed the view that ghe
is prepared to intervene in the Assamese
situation and T think her personal charigsma
and her healing touch is necessary to create
that sitwation, that atmosphere of confi-
dence which is necessary to find z solution.

With these words, 1 support the motion
movec, by the Home Minister and I hope
that the entire House would not be led
by emotions, but take into consideration
the hard realities of the situation and he
the Home Minister and the Governmen
in reaching a solution in ending this dead-
lock to the satisfaction of tle entire nation.
Thank you. '
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w2w F' fauaT™T TWT 1 TWF N owqr AF @
g7 IfFw wEwm wfww ¥ R oamt &
awerd § faadr agt ox frErer wear & o
TR el WEieh, =Y AwSAW ST ¥ yawrr
T& Fw oot fF 18 favewe, 1982 ¥ 7@
vaq & fagmadar & wmE @@ oar
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HwremT Agi @ WK g o W, Wews o
¥ ooy fF @l gy N WM ST
wr R g Tg wfew waw frandt &9 W wfew
wEH T E§WH ofeg g Ao A @ E |
We W 73 3 fE SR §@ Im w)
TAwL 99 @ @ O 9 w0 wewa faan-
foa Fgad
[Shri Sompath Chatterjee
W B F FIAg  Ar=[E q9 @r
21w F §@g ¥ ofqgme §F w=w
SR QBT 74T 971 g 11 ATH, 1982 FI AT
%@ Fraorg Afpadl gfr gf & 7 @@
& WG@ F AR A FaAR—~-grar §gl-
fam ot Sa@ da F 1272 FAS 95
g gig) W A 32FUL 794G & ArAww
aft g8 &1 s ¥ A ¥ 45 5T w0 )
gift g5 & wer w0 ard ag 3 fF 1272
FAT &0 F1 griq a1 Faw fean FgE g

TF F g ¥ AT qIHIT { TF AT

W el w41 ar e Fwgdar g R &w
% fad g@wR su@daa & oaar FEr &
AT & FEA | WIS THEH gFeE ¥ A@a)
¥ fawen § fF oot & uF 3T R
W ¥ gt MAAE wIed Al G99 aed
@53 yoX N § S A 9T 7ReALA Fgr
qi—u% ar 5z f& oF gdrer afefa a3
TFQ 3 fgg & mIw QI\TOfTo!fT, é\fo@otﬁo
At Ty T AWl T A @A E WA
¥ g ¥ wowr wg sgFd fwma & 1 faadl
YR A9 @ & AT weErad § |
¥ <3 § W AT F FATWIT A AEA
gfawrdy § cAedrodie 1 FouFedle §,
W WY F AWER F WA F IF AT A Ooff
WIAT YA TH WETaA &1 (3T & 1 o9
¥ A gg W w3 ¢ & wwa @Il
F ff arem W wwdw #7 fRur g wi|
wq ¥ §wgr &< fam & gg @ 7 W@
S e qTAEr #, 1 @da fEm g 7 w
& % g7 ¥ Tor Fw wfaw wwo
U F %6t w2 £ 5 wwa § g0 whyaw wiai
q 9T Sy Tel & 1 9d 80 igwa wig)
. ¥ gl SuweE Ag &, 93 UF FRgE @
¢ fw & s o5 faw & 3 ag fedr
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A A B WE T NGH F AEATTAA §
R W waeg @ wwa &1 ogW Ak WA
W o0 grenwl qx feewmw & §, fRaar
dawad § feor fednfler & W™ € &
fra fedidex & du 1§ &, weyfaawm
# &g fegfg @—a7 &7 wq ;aY & "97-
g agi ¥ g afgd e @ Fer g
f& wa fa2fwal w1 @ amr &, afe @@
F g gmfa @i 9k 1€ wEed o=
AT A WY F 40 @ A A IF A AW
® TS G fawgm Afpa w7 wIA ®
o gafa A& § a7 § ®wk S¥ F gal
FIE AL A1 Ay A T AgYT e &
ag w&r Afaar @ 1 Az Wr aga QT
2, SH& FAWr ¥ Iq@T FT AL ¥, I F
T o1 fa3elt & agi Ad a7 @1 @
wea odr o 7€ f& 9§ ¥ 3§ 9T &7 agd
A BIg faar | adrsr ag g1 z@r 2 fs s
F WHA ArEA-AI0 &1 g &3y g war f,
39 & §mA faetr &9 dar gy mr g

UM T 4 W Fgr fF oagh wrw 1983
§ ogd waa FuA § | fagrae 1982 &
BT ngd #7 feam @wr F S0 @ A
q¥TEAT Agl g 1 &% &, WME, 1983 ¥ f&@7
fags f@7 a9 F——4 TET TIT WG9
ST 1 & AT 7 W, fF7 A w
g ? agh 9T St wASWe & FIHR(T T9A
ardr oY IT KT WA A A4 Agr faar, -
Aifedy €1 wade & gl gwrT feur s
LT gl y=afd mAd I | HT T OF
warg ¥ ag wer e——f® gW T =AY AW
1 Fgi ¥ fFvar & o#wer ¥ fAwEr 2,
#q fawer & 7 feadt ol 9w Wi A
arew &1 e fwqr &, fead &wi &1 faser
¥ ar gt 7 fead wrd ) fRween @
WX 3T FTHgl W g7 wdrow w§ wraaw
fage & sow g @st  E—fwwa aw
AEE H ArFAW §r T@ g AT IIT F Ao
@ ) HAw qgdr M3 wg & f§ fagtam
gA & A9 g g @ &) faatww g @
oy @ ¥ am gErEy wEd 3 ¥ Fw
W g1 awar g | wew fafrex § gw Al
® Faar a1 M g A a7 T o} agh
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qrasra ¥ wrn formr a1 1 gW X wgr @ fE
frwreR ®r TR wr Sifg, feeT W
FAAEr WE Frwg W S faRer qetor
g, T w1 fawray gy | wWAeT ¥} X @
FFAT & | 99 ® AM 7 FifAQ |

Wt TR care qfrer (Qedenw ) ¢ -
SUA ¥ ATT HIIT )

Wi T fasrm wearw @ IEITRW §
fiddeiiee &= Ofvm, faee 3% & fox
dure A ¥ ST wRw ¥ Iy {Y, wwla
g gex wiw ¥ ¥ ofifwg )

Woaw @t qfeer  WEAT & 7 RO
A 99 § | g g AT s AeEdr
Wl @F HE TN gEAT §, W7 & ged
137 & fawas i & a7 &
® TR F g § AR ug Fr§ fafuw
drT JE &

si R fasm qrwEm o owro frarfaa
W W ed g faerey fraw, q@
T AT A FW AE A & AfwA 2w &)
AT ¥ A A7 G@itwd | K oo F chew
¥ g S WTEAr g€ q/WM H g Wi
few & amg gt & a7 gw & Fr ww
¢ @ff ¥T #gy & waww ag & frowo
@t adT ®T I A FeHrEF somEw | faAr
Ta for gu wma 4% FEaOd 5w 9
™9 & Tgaf ¥ @rAAr ALY | T A FwEw
9 & W qF qwwd A A ) @@ B
WA g wa f& +mi x O feafy
T W ¥ M@ @ gAT WA @ o«
Afed WIREA WU A § ) gEId UF ey
Towm & fr fm oaem & @9 gfaa
# W4T g, fawawem & 9w aw-
oifesdr w1 @adw 41, S wREE W fre
g ¥ FIAT K[ KIfqw H7 AAr & 1| FHL
WA g wr=dr g fFosw wied & -
e ¥ gw ww ¥ Iy ghwar @t A
™A gz @ ¥ fF oamAw ¥ wREEA
T OAG wTr ¥ WAl & oA ¥ &
WAl Mgl #1 Tg wW@ g 5 AW 9,
WRd WX a9, g4 @z W ¥ oK 9w
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w9g W g ¥ g & g ghmare éw
¥ AT |

g ¥ foemw fear @ WX TR
TS wm & % I F1 W wean § frag
g faenfadt & gg & w@r www
gar Mg Wel S A FG ¥ WO O W
g ¥ ¢ gu & o & waAw g
ff o7 & T@ #X F WU F T FAET
w1 fiam famaar = fege | wiw wem &
it F mr ¥ wmw FEeeg T@ dar w7
gF &1 W wT A A FX AT QG KL
% & wo ggen &1 fraw fawe @wd
grmw & oot gv dar A fewr & A
wgl @ g fa ad fez w1 7g @ feem
g, ot fegeam @ afew 57 @ & WS
I 19 fwe AR F A F WA F g
gfa #\% 3w & wfq oF #*f7eqE & AT
da1 & mr & W S wmy F FORd wA-
I § e afawrdy § IT 9 ¥ WTRC
favas fga 97 & s AT & A W
fagarg g <@r %14y 3 UF «GA AHIT
AT § WIT TH & AL W AT HI GrAAr

arfgT |

ggw gw ‘fadefr arafewl’ & & oA
faadfr few #r may & 7z Wi fewmeA

wife | w wrT F7 3§ fF odma & AT

fazely &, @&vir wa IO 9F@ F AW AT
fadeir #g 27 & A &4 w7 @G F
At &y fa2elt wz ¥} F @t awET A
o771 & BW @ ar faddr Idr w 99EY
g o fegerm & gz & v gl drdr &
T 1T ¥ KT WY FZ Higd (& A
fadeir & <7 ®1 gT gaid | w2t @1 A
WIT AR QT Fgi & AT F WA F OCE
FIHET AT F 3G FACET | gH IS FTAY
Fx F avg gy @ w3 § qfE wawwn
#1 A7 Fo TG @ W F )« WA
#, 1 TaAHE T oA fea §, 99 FHAfaw
1533 | &7 fowpare fwer mr § faaq
BTal ®Y &I 126 & | T AIQ WK AEF A
@ E

¥ g ¥ Y @ T 9 qrEE F HgAT
aigar g | g9t wfegl & agi o% weAr Ux
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wit § W ¥w 9w g @ 4w d
R 7% a0 age wow @ AT G
&1 ¥ GRE @ §r§ fraw frwrer sfeg
W TR F qad seEr wifeg e
T F wfd W oawer ¥ g W o5
e fTeT aifgw o owte ¥ 1983 ®
TAET FWEA § AT wE T owT ¥ qlk
TN A FRam, q fa uw wre-
LW FIIFEE G wrwm wRow w
B @Wa § w19 1983 ¥ qg¥ qATT Fxa
¥ ) fre ag ¥ W S gwaen 7 §
W%Tﬁ#ﬂ@ﬁ%mmgﬁ;
6=7 WG T qAA a1 g T ¥, GO A
*‘“‘"ﬁf' T W g AR FIX gAm Ag
FACT 1 IAY HEACIUAA  wefa
a1 giv, SIHI qFEEr §I9 & A g
mmﬁﬂ"(éi'%l

WU WY wdfwd wfador ddz ar aw
@ EITF gWA [ 9aw W fyvrg oA 4
AR WMF W FT @ § ) FerT swmew -
few smar @ fF o #1% &7 ¥ 3o "
ENI I gXAT Wi arfew e | 3z g
T NTHE AT G, A7 aATET ¢ fAden e
a,gwﬁmmmm&wﬂga&
BT | MTTE & AW WEERT U
BRIAF 19 § qoFre am FATE FT =T

:?

79 ¥ & waw Wm & WY
wian §, frewt o & i wwew 11961
% dwx weedl M uw wiefr awf wf e,
St gofted T THF AW T 1 I9 GWT
Wt WO wiEEr 9t 971 99 &9t X
fd & d@v 1ot 1982 w9 w@r 29w
gfuft & e & davg §, wifer st &
qFg7d #, WINTE MW & arG A wOA ggra
fer &, ¥fF o@ @F wz3 7 gf, @9 o
TR w1 oeNA fawmw gt aw Agl o
W Wt A4 § gHET FEHE TR
g IWEA AT MR gt R oAfew 6w
W EiwW W WA N g R ¥ f
wt W Tzt & A gt wed 8 Mew
% wiew fase & fag e@T &1 +@
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T i, T (AF W% LT REaAH
AT W ! TW ONE ¥ UF TEL O
YRIT ST, AT JET H  WTEAIRE
! @R A fawey TWEFT GRET 0 -
gmaE g mEy Agt @ ) aftardy wwe
A IE FET & A AT Afgr AN
W X ®AT w arfew ¥ wifgy o a@
& X WA FTET F KT T FQ
Frgwt o fdmd g, e &1 5
frz, framaar fgn | g@ & wrd o WA
FA ¥ FA TG I

T vl & giw ¥ gmwr @O s
g

Shri Zaioul Basher (Ghazipur) Mr.
Chairman, Sir, more than half the term
of this House has already expired. But

in the Seventh Lok oibha, baring
the two membzars, most of 'he Avsam con-
stituencies are unrepresented.

When we came to this honourable
House, Assam was in fire; violence was
there. The first task of the Government
was to put out fire and to bring the silua-
tion under control. I murt say that the
credit goes to this Government for put-
ting out the fire and bringing the situation
well under control. But the demccratic
process in Assam has not Leen resiored.

When the elections were going to be
held, the agitators, the leaders of agitation,
in Assam declared that they will not allow
elections to be held in Assam. I am
shocked to say that they bave been suc-
cessfull in doing so.

" The Assembly was there, but now a
situation is created thai the Assembly
too hasg to be dissolved and, as I have
said, excepting the two rcpresentatives that
we have in this House, Assam is without
a representative in the Stats Assembly as
well as in this Lok Sabha.

There is no doubt that Government
tackled the situation very firmly but, at
the same time, they did mot close the doors
for negotiations and persuasion. Many
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rounds of talks were held by leaders of
agitationists in which the leaders of the
Opposition parties in Parliament were
also included. But we arc far from a
permanent solution to the problem.

I hope that the new Home Minister Shri
R. Venkataraman who is also the De-
fence Minister and who is ccncerned with
the development of North-Eastern  Slates
including Assam will also have the distinc-
tion to find out some colution by holding
elections there.

But there is an apprchemsion in the
minds of the minorities in Assum and the
persons who are living 1 Assam fiom
other States that the Government which
is functioning in Assam 1s now following
the policy of appeasement of the agitation-
ists. It is high time that we tell them
thus far and no further.

Government has negotiaicd too much.
But under the pretext of negoliations, the
democratic process in Assam should not
be withheld. Elections should be held
there as spon as possible.

As I have said the main aim of the agi-
tationis's in Assam was not to allow the
elections to be held there and they continue
to be successful in their game.

Why elections cannot be held now ?
What is preventing the clections from be-
ing held ? Tn my mind, unless and until
elections are held, a permanent solution
to the Assam problem cann~t be found.
Elections are a must. Let 1toe people of
Assam elect their own repiesentatives n
the Assembly and in Parliament and let
them tackle their own problems and find
out solutions. This is the only solution
which can be found out.

Secondly, I would like to suy something
about the present situation in Assam apnd
about the local admini tration. It is a
fact that in Assam the local administration
is very much involved in the agitation
itself.
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‘As Mr. Sontosh Mohan Dey, who is one
of the two representatives from Assam,
has already said the Jocal administration
is in question. They are acting wunder
the advice of the Gana Sangram Parishad
and the other agitation leaders and now
a new clement in the Assam politics has
been introduced. It 1s the involvement
in a very big way of the RSS and the
Viswa Hindu Parishad. Uptil now it
was a question of regionalism. But now
communalism is taking over regicnalism.

The BIP leaders are playing a double
game in Assam. When they go to the
areas where most of thc peaple are from
the majority community. I mean, Hindus,
they are saying there ‘Let the Bengali and
Assamese Hindus live togcther; this agita-
tion is against the Muslims’. When they
co to the Muslim-dominated areas, they
say ‘This agitation is against foreigners;
we are not against the Hindus, we are not
against the Muslims, but we are against
foreigners”. This is the game of the BJP.
Their right and left arms, Vishwa Hindu
Parishad and RSS, are already declaring :

feg-feg ox & waama ®1 7@t & amy
e 21

This ig the slogan that 1s now being heard
in Assam and everywhere.

With pain and anguish I would like te
bring to your kind notice that the local
administration of Assam 1is adopting the
same policy in eviction. It is, no doubt,
true that here and there the linguistic
minorities are also being evicted. But,
by and large, the Muslims are being evict-
ed from Assam. Even those persons whose
names continue to be 1 the electoral
rolls from 1957 onwards, those people
who are voters and who have already
voted in two or three eleciions, are being
evicted, and it is under the influence of
the BJP, Vishwa Hindu Parishad leaders
and their agents in the local administration
of Assam. I would give only one example
and that is from the constituency of the
Minister of State in the Ministry of Home
Affairs, Mr. Laskar, himself.
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75 Muslimg were evicted {icm Ratabari,
ilithccoﬂtimencyotm Laskar, and it
is openly alleged there that, behind this
cncnon, the hand of the SO is evident.
Who is that SDO ? It is o~en knowledge
that the SDO is a hardencd member of
the RSS cadre. Let Mr. Laskar deny it
It is in the knowledge of Mi:.
1 have also been informed that Mr. Laskar
tried hig best to have this SO transferred,
but the SDO cannot be winsferred. 1
would very much like Mr. Laskar to en-
lighten us on tnis matter, why that SDO
who has RSS connections—-the Hume
Minicter knows that—has not been trans-
- ferred. Is it not a fact that those 75
Muslims who were evicted have voted for
Mr, Laskar ? Have they not been in the

voters’ list for two or thice elections ?

Why is this king of thing being done in
the constituency of the Home Miniser
himself ? If it is done in that constituency,
vou can well imagine what would be hap-
pening in other parts of Assam.

The Home Minister, Shri Vepkataraman,
has been kind enough to issue
stop eviction, but the eviction has not been
stopped. Reports are coming that evictions
are taking place.

One thing, 1 would like to say and
that is, finding out the foreigrers should
not be left to the local administration of
Assam. There should be a Central agercy
in Assam to fing out the foreigners, to de-
tect the foreigners. The mincrities cannot
trust the local administration of Assam.
We want a Central agency for this purpose,
to go intc the matter,
are detected, if foreigners are found out,
they can be deported; we have no ob-
jection. But the 1971 cut-off line should
not be ignored; we should stick to the
1971 cut-off line.

With these words, I hopc that the Home
Minister will tackle this problem  very
seriously and he will try his best to hold
elections ag soon as possible, so that
the representatives of Assam may come
in the State Assembly and Parliament and
the democratic process could be restored.

SRAVANA 14, 1904 (SAKA)

Laskar, and .

a letter 10,

and if foreigners.

Notification under 316
Ess. Ser

The agitationists should be told firmly.
“Thus far, no further’. I also demand stopp-*
ing of megotiations and taking action.

Shri Ravindra Varma : This is not the
first time that my hon friend, the Home
Minister has come to the House with” a
proposal that we endorse the promulga-
tion of the President’s rule in Assam. Tbis
is perhaps the fourth time tlie Home Minis-
ter has come to this Housc with the pro-
posal. On some earlier occasicns it was
linked with the proposal that the Assembly
should be held in suspended animation.
On the last occasion it was linked with
the proposal tlLat the Asscn:bly should be
dissolved.

I shall not repeat all that I have said
on ecarlier occasions about the Govern-
ment’s responsibility for the develcpments
"that led 1o the imposition of President’s
rule in that State. But T cannot help
saying that the proposal this time is
perhaps the epilogue of a sad and sordid
chapter of imriguc against the electcrate
and the Assembly, characlerised by attempts
to subvert the verdict of the electorite
through an organised and unashamed cam-
paign to induce defections, through abor-
tive attempts to set up a minority Minis-
try which were thwarteq by the majority
of the Assembly. through the installation
©of minority governments, through the
denial of the right of a proven majority
to form a Ministry and attempts to reduce
the office of the Governor to an instru-
ment of the ruling Party to serve its par-
tisan interests at the cost of the Consti-
tution. We are debating this resolution
and the Budget under unfortunats circvm-
stances. As many hon. Members have
pointed out, it is and that 12 out of the
14 seats from Assam are unreprcsented
in this Parliament. There is no populer
government in Assam tc-dav. There is
no Assembly in the State of Assam to-day
and this House has the responsibility to
debate not only this resolution on the
promulgation of Presidential rule, but also
to discuss ang pass the Budget of the
State. This is a sad state of affairs, 2
state of affairs that should n~t be allowed
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to endure for a minute longer if it is

possible.

But, as other hon Memoers have eaid,
this situation can be remcdied only if
there is an election. My friend who
spoke before me, the hon Member from
Ghazipur, seems to think that it is easy
and if elections are held, the problems
would be solved. He was putting the carta
mile befcre the horse. Tic problem is
that elections could not bc held in 1980.
The problem is that elections cannot be
held to-day even if my hcn friend, the
Home Minister wants to crder them to-
morrow, through the Election Commission
which will oblige him, I suppnse. The
problem is that electiong cannot be held
because the State has been in the throes
of a unique ang unprecedentcd mass move-
ment to cnsure that the electoral rolls are
purged of the names of the illegal infilt-
rants from a foreign country. Unless this
problem is solved, unlesg the people of
Assam arc assured that thc electoral rolls
have been freed of the names of illegal
infiltrants, it will be difficult to envicage
the process of election in Assam. Jt s
known that the movement which has again
and again demonstrated its massive pature
and the nature of the support it enjoys
from the people of Assam hag not been
dealt with in the manner it shoul;] have
been dealt with. I am one of those who
believe that perhaps the problem could
have been solved earlier if the Government
had not rcsorted to the maladroit, delete-
rious approach that it adopicd earlier.

Sir, unfortunately, their reaction to the
movement, their responsc to the move-
ment was the timehonoured reaction that
one sees from authoritarian Governmenis
that attempt to deal with a mags move-
ments, I am sorry, the word ‘authoritarian’
may be objccted to by the other side. They
can choose any other werd but the rose
will smell the same way. Thev tried (o
follow the footsteps of the British Govein-
ment in dealing with the mass movement,
They tried to denigrate the movement;
denounce( it as secessionist, and characteris-
ed it as a movement directed against the
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minorities of the country; they tried to
deny the dimensions of public support
that the movement enjoys; they trieq to
divide the ranks of the mcvement; they
tried to depend con agents provocaleurs
and, finally, they tried to depend on ruthlesg
repression and legislaticn like the NASA
and ESMA. One may reler to them later,
But, Sir, the movement survived. It out-
lived the campaign of caluii ny and cari-
cature and it vindicated its i..ass support.

Sir, I must say that a non-viclent mase
movement hag a momentum of its own.
But, there are fluctuations ii.. the momen-
tem. Fluctuations in public participation,
should not be regarded as an index of
fluctuations in public, sup wri especially
when the cause is one that is basic and
of

emotive, To inlerpret it as n sign
loss or crosion of public scpport is to
invite dangerous consequences. We have

seen instances of what happencd when the
Government or the leaders of the mowe-
ment committed this error of judgment—I
am not referrine to the Kuo 0il dual
which was described  as an crror
of judgment.—If the Government becomes ‘
a victim of this psychosis, nt begins to
under-rate the strength of the movement
it begins to believe that at can ignore ¢r
bypass or circumvent the basic political
issues that the movement urings up. It
begins to believe that the nme has come
to suppress the movement with the use of
naked and ruthless force.

Sir, we have seen many nsiances of this
pattern during our non-violcnt struggle for
freedom. In the same way, fluctuations
in public participation can havz dancerous
effects on the psychology of tne leaders of
the movement also. Sir, if, in a spirit
of disillusionment or provocdion some of
them believe that they should opt for
programmes which demand lesser public
participation, though based cr adequate
public support, there ig a danger that the
movement may drift in to the realm of te-
rrorism and violence. Such reactiong will
lead the Government as well as the move-
ment into thé quagmire of bitterness = and
sterility, of violence and suftering for the
people. I think that the time has now
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come for me to warn the Government
and appeal to the Government as well
as the leaders of the movement to ensure

that they do not march into this quagmire.

Sir, it is good, therefore, U.ut both the
Government and the leaders of the agita-
tion have icsponded to the c2ll for tripartite
negotiations. Some progrcss has  been
made at these negotiations. It is not very
easy because there hag becn 3 trial of bit-
termess and distrust left bchind by 1he
distinguished or not so distinguished pre-
decessor of the Home Minister who 1s at
present holding charge of this portfolio.
But, Sir, negotiations have to be continued.
My bon. friend, Mr. Jethnialani, rcferred
to the need io ensure that (he negotiations
are resumed from where they were broken
off or from where they were adjourned. T
endorse this and T appeal that we may
take up the threads of thc necgotiations
from where the negotiations were adjourn-
ed before the minigeneryl elections.

Now, Sir, Assam is without g popular
Government. All of ug have stated at
various times that 3 good Government is
no substitute for self-Government. Unfor-
tunately, Sir, to-day Assam has neither seif-
Government nor good Government-—where
there is a popular Government, the Icaders
of the Government, the highest dignitaries
are accessible and answerablc. It is often said
that distance lends enchantnient (0 the view,
But, here is a case where distance from
the centres of decision-making leads to
insensifivity to problems that pinch the
people, unconcern at the spced and 2ffecti-

veness of implementation, unconcern  at
sloth, inaction ang corruption. Pecple’s
problems fester. Government fails to

perform its basic duties. The administra-
tion which is supposed to bLe the adminis-
tration of a socialist and democratic State
and a Welfare State, degencrates into a
Police Raj or an administration where the
minions of the bureaucracy have immunity
for lethargy. corruption ang inefficiency.
This is the picture that we see in Assam
today.

Mr. Chairman : Please conclude.
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Shri Ravindra Varma : Everybody has
been given 20 or 30 minutes. Would you
like me to stop.

Mr. Chairman : You please continue.

Shri Ravindra Varma : I don't think you
have to prove your impartiality; you should
not allow that thought to absess you.
The truth of what I gsaid can be very casily
seen irom the present sauation to which
my hon. friend the Member from Ghazi-

pur, has referred: Look at the toll of
floods and Erosion in Assari.

The fury of the Brahmaputra and ils
tributaries 1s very well known. Every year

there ig a loss or Rs. 20 to 20 crores, as a
result of floods ang eroston in Assam. The
turbulent river has to be tamed. The
fury of the current, the landslides, the slit,
the shallowness of the river-bed. the resvlt-
ant over f{low, erosion of hanks. are all
problems that have to be tackled. A
number of deaths happen every year as a
result of floods Sir you uare looking at

vour watch. Otherwise 1 would have
likeq 1o talk ubout the effect  of
the $lood and the fury of the
fiood and erosion in detal Fluods
have been particularly felt in Man-
galdai, Lakhimpur, Tezpur where
heavy damage has been done. Erosion

has been particularly severe between Nea-
mati  and Jhajhimukh n Jorhat endan-
gering the Jorhat subdivisicr and JYorhat
town, Mariasula area in Golaghat subdivi-
sion, and is now posing a sericus threat
to the Kaziranga sanctuary. Noboudy wants
the denizens of the sanctuwary to migrate
clsewhere, or make inroads elsewhere.

Mr. Chairman : At least not to Bombay.

Shri - Ravindra Varma : Not to
Jadhavpur. Would you welcome them
to Jadhavpur? (/nterruptiors) the Fakira-
ganj South Salmera Road has been expos-
ed to ¢ i And in Di -~garh thcre
is coatnucus erosiorn by the Buri Dihang
endangering the embankments in Upper
Assam. Now, Sir, the. relief measures un-
dertaken have not been prompt or adequate.
And, because of the lethargy of the bureau-
cracy and the absence of MLA's who could
have proced officials into action people arc
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suffering. Then there is this severe problem  There was a bomb explosion in_Fatasll-
of erosion. In spite of the demands and Ambari on 9th June in which 19 inoocent

representations that have been made, re-
garding the construction of spurs and de-
silting (which are essential to stop the ero-
sion of the banks) no eficctive steps have
been taken. Sir, the Brahmaputra Conirol
" Commission ang Board was set up by a
Bill adopted by the House. You will re-
call this : If I remember aright you also
made your contribution to tiie debate. The
House passed the Bill in 1950. The Beard
was set up in 1981, 31st Dccember 1981,
This House was told that there was urgency.
Everybody knowg of the uigency. But
even after the House passed the Bill it
took morc than a year for the Board to
be set up. The boarq was to formulate
and implement projects. But no action
has been taken as yet, Sir.

Sir,
as 1

I come now to ‘Law an¢ Order’.
1 request you 10 give me some time
am dealing with the Budget proper.

wg o el N TS T G e e
¢ Another

Mr. Chairman 2 minutes
please conclude.
Shri Ravindra Varma : If that is so,

it is impossible.

Mr. Chairman : You starl.

Law and Order
1o by

Shri Ravindra Varma :
situation has been  refcrred
my hon.
in Assam today. There is 3 reign of ter-
ror. Section 144 has been declared
throughout the State. 'Thc¢ Government
follows a policy of arresting and harassing
people, framing false charges against the
leaders of the movement, and so on; there
is unauthoriseq entry into educational in-
stitutions and campuses by the police.
Traders have been arrested and their licen-
ces have been canceiled on thc ground that
they have taken part in tho vandh. Now,
I can go on and on about this matter. But

I only wish to point out the total and
miserable failure of the Government as far
as maintenance of Law ang Crder or the
tracking down of culprits 15 concerned.

friends. There is a police raj.

people lost their lives. There was the case
of Mr. Parthasarathy who died in an
explosion in 1980.

Therc was an explosion at the MLA's
campus in Dispur, Mr. Das—! think my
hon. friend Mr. Sontosh Mohan Dev referr-
cd to it—was Killed in the Guest House

of the Veterinary Department. And in
spitc of the fact that enquiries have been

entrusted to the C. B. I. the culprits have
not been tracked down. I wonder whether

the Government is keen to solve these
problems and if it is Keen, | wonder whe-

ther the Government is efficient at all.
Now, thcre are 10 IGPs in  Assam

and in spite of the fact that there are 10
IGPs in Assam. there is deterioration in
the law and order situation. Sir, if yon are
czoing tc be very strict with the time. I
will have to deal with somec economic as-
pects as well.

Mr. Chairman : You please come to
last point. Is it your last point ?
Shri Ravindra Varma . I pleaded with

the Mimster of Parliamentary Affairs or

with the Deputy-Speaker that sufficient
time must be given to deal with the sub-
ject. Sir, you are a man who believes in
democracy. There is no Assembly in the
State. We are discussing the Budget of
Assam.

Mr. Chairman : Now, you came to the

economic aspect—Ilimited to  economics.

Shri Ravindra Varma : Now, Sir. there
is the question of Oil which is very im-
portant for Assam, It is one of the main
sources of income for Assam. It is the
most important industry that contributes
to the resources of the Exchequer, after
the Tea industry. There 1s 2n occan of oil
in the State of Assam. But what ig the
Goverrment giving Assam as royalty? A
pittance ! [ hope that oil wells are found in
Bengal too, so that you may join in fthe
crusade for a legitimate quantum of roy-
alty, Sir, the Government has fixed Rs. 61.
which iz supposed to be 20 ner cent of
the price of crude. When the price was
Rs. 305 per tonne they fixed the royalty
at Rs. 61 per tonne at the rate of 20 per
cent and soon after entering into this
agreement and saying that this Agreement
will last for 4 vears, the Government in-
creased the price to Rs, 1180, with the
result that there is a colossal loss, or if I
may use their parlance, there is a notional
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loss of a huge magnitude as far as the

- State of Assam and the coffers of the

State of Assam are concerned.

Now, Sir, I turn to prices. You know
that this 'is a State which is vulnerable
because of lack of communication. All
the prices are shooting up. Mr. Deb will
agree with me when I say that rice was
sold at Rs. 8 per kilo in some parts of the
state.

SHRI CHITTA BASU : In Silchar

SHRI RAVINDRA VARMA : Yes, In
Silchar. The difference betwszen the whole-
sale prices and the retail prices clearly
shows that the increase in prices and the
inability to control prices is primarily be-
cause of the inefliciency of the Governinent,
the unconcern of the Government.

Now, coming to the infrastructure,
transport and communications, I know that
you will agree with me when I say that
this is a very important question, for this
State. There is only one bridge over the
Brahmaputra. It has been said that the
bridge at Jogighopa has been approved
already. This will help to open the South
Bank to rail-cummunication But bureau-
cratic bungling has sabotaged this project,
and there is a lingering fear that it may
continue to be sabotaged. Proposals for
road cum-rail bridges in Assam get sabot-
aged somewhere in the Railway Minstry
because there seems to be road tramsport
lobby, a Lorry Jobby which is able to in-
fluence the Railway MRinistry, especially
after my distinguished friend, the right
hon. gentleman from Rajapur  demitted
office. Then therc is the proposal for a
bridge at Bhomoraguri. The original plan.
of the Bhomoraguri Bridge has had to be
changed because of the erosion of the
banks, and in spite of the fact that the
Engineers from the State as well as the
exports who were sent from here had
advised that there must be an effort to
build up stone spurs to save the banks
from erosion, that was not done. Now.
the bridge is going to take more time and
cost mora .

Tt is nearly a decade since a decision
was taken to extend the Broad-Guaee line
from New Bongaigaon to Gauhati Station.
Demands have been voiced in this House
very often. Sir, there have been many

cases of corruntion. I know. that vou

“ could like me to expose them, but T shall
not tax your indulgence.
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Recently there was a report in the news-
papers about a scandalous deal in Agar-
woodoil. My hon. friend must be aware ol
it. The Assam Police Bureau of Economic
offences raided the office of the General
Manager of the Gauhati Refinery of the
Irdian Qil Corporation and unearthed the
Scandalous deal. If I had the time. I
would have described this case. It involved
a loss valucd at about Rs. 2 lakhs. It was
in flagrant violation of all the laws gov-
eming the manufacture, transport, and
storage of aparwood oil and the law re-
garding sales tax.

Then, there have been complaints about
thc Assam  State Transport Corporation
and the Assam Tea Corporation. School
teachers of 708 schools and 134 madrasas
have not been paid their salaries from
January onwards. If 1 do not mention
these hcre where does one mention tlese

problem?

Mr. Chairman, Sir, 1 fecl that vou are
quite impatient, or I am taxing your in-
dulgence too much, [ waould, therefore,
conclude with a reference to the need to
restart negotiations.

Negotiations should be continued and
expedited. There is no other way in which
this problem can be solved. Emulating the
ostrich and denying that there is a pro-
blem, or denying, that there is public sup-
port cannot provide the answer. Emulating
Col. Blimp cannot provide the answer. Lea-
ders of the agitation have led a massive
and unprecedented movement. The people
of Assam have given them unstinted and
continued support. They have faced ruth-
less repression and have stood by the lea-
dership of this movement. This places a
great responsibility on the shoulders of the
leaders of the movement...(interruptions).
They should not fritter awgy this capital
in skirmishes on words or pcripheral mat-
ters. What theyv are concerned with should
be the crux of the issue. Jt needs courage
to lead a non-violent agitation. Tt nceds
an equal decree of courage and states-

‘manship to clinch an agreement and not

let it slip between your fingers. T would,
therefore, appeal to them to show resili-
ence at the negotiating table, as they have
shown determination in leading the strug-
gle. T would anpeal to the Government as
well as to the leaders of the movements to

give evidence of sagacity and statesmanship.
My hon. friend. Shri Venkataraman
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has taken chirge - of this port-folio,
He ig known as a very reasonable person,
who can find solutions to big problems. His
temperament is such that he does not ex-
_acerbate; his temperament is such that no
one can dismiss him as flippant. I there-
fore, belive that he has a great opportu-
nity, if he can bring to bear his talent
and his experience and give evidence of
earnestness. [ know that he can be over-
ruled, or even his reasonablemess can be
over-ruled, but I do wish him welk. And

I do hope, as a result of his efforts. un
early solution would be found so that
elections can be held, and democracy res-

tored and the problem of foreign nationals
in Assam solved to the satisfaction of all.

SHRI RAJESH PILOT (BHARATPUR):
Mr. Chairman, Sir, 1 rise to suppor: the
continuance of the Proclamation. | have
carefully listened to the speeches made from
both the sides of the House. Shr1 Ram Jeth-
malani, by his speech, has created a feeling
in the House that Assam is really in a bad
situation. In his words, Assam is on fire.
But the best barometer to find about the
situation in Assam is that we do not read
in the newspaper now-a-days about Shti
Vajpayee going to Gauhaii. It is the best
barometer that Assam is not on fire. If
Assam had problems, Shri Vajpayee would
have been in Gauhati. As I said in my last
speech also, there is not much of a prob-
lem which the Assamese feel, it is more the
political parties which have, in fact, created
these problems. And 1 have proved that also.
When 1 was in Gauhati last, 1 found that
the Gandhi Maidan which 15 a public speak-
ing platform for politicians had been booked
by various politicals parties like Lok Dal,
BJP, Janta Party etc. for a number of days.
Every party had booked that place for pub-
lic meetings. T also mentioned it that day
that some of the leaders have said that they
may be anywhere in the country, but their
heart is in Assam. I am surc their hearts
must have been flown back or that they
have to recollect their hcarts from Assam,
where the situation has certainly improv-
cd

AN HON. MEMBER : When did you go
there :

SHRT RAJESH PILOT : T had been there
recently. I think one and a half months
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back. And, Sir, I challenge, not many Oppo-
sition political leaders have been to Assam
in the last three months. But if tomorrow
a news comes in some newspapers that such
and such agitation has taken place, again
you will find the IAC seats booked for
Gauhati by these people. You would not
get a seat for Gauhati on that day. This is
the intcntion of the political parties and this
is one of thc problems of the Assamese
issue. )

1 do agree that some of the demands are
genuine. Due fo the negotiations &nd effort
of the Government something is being down
in a better sense and the differences have
narrowed down.

When this problem started, unfortunately,
it was handled by those people who do not
know even Assam geographically, I re-
member a friend of mine, a Member of
Parliament, during 1977, visited the then
Home Minister and said, “Sir, this is the
problem in my area”. He asked: ‘Is it on
China border or on Pakistan border’. It was -
in 1977, whercas the Pakistan border had
already finished in 1971. He asked the ques-
tion; Does it lie closer to China border or
Pakistan border ? These were the people
handling the Assam problem. They did not
know the geographical part of Assam. So,
they created more seriousness in the situa-
tjon. Ultimately when our Government came
to power in 1980, it was in the peak of the
crisis. After that cfforts have been made and
the situation has improved.

PROF. . MADHU DANDAVATE:
Dates arc wrong. I think 1t was 1981.

SHRI RAJESH PILOT : No, it is 1980.
1 am quite sure of that. Date and time we
remember better. So, after cur Govern-
ment took-over, efforts have been made
and today if any onc goes to Assam, he
should not go to those people who are
taking part in the agitation, but meet the
common people, see the situation there.
He will appreciate that thc situation has
improved. This Government has put in
cfforts and after taking over, this Govern-
ment has handled it in a democratic way.
They call it undemocratic, becanse they
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could not make out anything. If you read
the Opposition party list, it is full of de-
fectors. In our list there arz three or four
people. 1 am nop saying we do not take
defectors, but we have at least the mini-
mum. But they were full of it. The whole
list is full of defectors. 1 would have told
this to Shri Jethmalani, but he has left this

place. '

SHRI ATAL BIHARI VAJPAYEE
(NEW DELHI) : But, Sir, they had only
eight Members, when the election took
place and then the number went up to 45.

MR. CHAIRMAN : He is probably a
little mixed up in figures.

SHRI RAJESH PILOT : Now, Sir, what
is the cause of this problem ? As I have
mentioned earlier, onc is political inter-
ference, survival of some political paities.
Whenever therc is an Assam problem, you
wapld find some of the political parties
collecting funds for Assam. Some of the
political parties say it is badly required in
Assam. Something is wrong in Assam.
Some of the political parties survive on
this. The second cause of the problem is
the lack of economic development of the
State. Therefore, | urge upon the Central
Government—as they have President’s
Rule there—that they must put in some
effort op the economic side.

To improve the economic condition in
the State. one area is agriculture. You
have given so much incentives to other
States—knowhow, technical knowhow,
financial help etc. But this has not been
provided to Assam. Its agriculture has al-
ways lagged behind. So, its  agriculture
should be given more incentives to come

up.

Then in regard to industries, the Gov-
ernment has taken up a lot of good plans,
but they have not been acted upon. In
Gauhati, you started industrial area de-
velopment programme, but in the last two
years only two or three factories have been
established there. Therefore, I request the
Government to hasten their actions in this
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direction. If they set up industries there,

two or three of the problems of the State

of Assam will automatically be solved—

it unemployment and economic problems.

Then in regard to power projects, as I
have mentioned earlier, like Kashmir, we
have so many places here where power can
be generated. The projects like Bramhaputra
project should be given priority so that the
State does not have a power problem.

Then, Sir, in Assam there are a lot of
spols where tourism could be developed. In
other words, economic help could be given
to the State in this form.

Then in regard to the ratio of ,ecruil-
ment in Government services, | would say
that the ratio of recruitment of Assamese
in Government services is  very meagre.
Take for example, in defence services there
are hardly two to three recruiting centres
in whole of the State of Assam, whereas
in a place like Punjab or Haryana., you
have two to three recruiting centres in one
district, So, this point should be consider-
ed—enrolment into police service, chrol-
ment into defence and the Government ser-
vices. The ratio should be increased; it is
not much now.

Now about education. In other States,
wherever the population of a village is
2,000 having a primary school is a must.
But in Assam, the population is scaitered,
due to traditional or other reasons. In an
area of half-kilometer, 100 houses may be
there, but not all at one place. Becausc of
this factor, education has suffered. The
number of primary and middle schools is
much less. That is one of the causes of
lack of economic development.

Then there is the lack of communica-
tion. 1 would say frankly that whatever
Government does, does not flow over back
to the people of Assam. You have got to
form a cell and consider some method
whereby they can be involved in the na-
tional stream. Half of the things are not
reaching there, either because of lack of
communication or any other reason.
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Among Government servants, posting o
Assam is taken as a punishment. They do
noy take it in the normal sense. This 18
because of lack of coordmation. Some
thought should be given, as to how people
can be involved in the national stream and
their activities integrated with national
activities.

The Home Minister here has got every-
*thing now. Some projects can be taken
up there now, because there is no electied
Government there. So, they musy certainly
tahe some action which must prove to the
people that the Government’s intentions
are right, and that they want to improve
the standard of living of the peoplz there.

We can fight the political battles at the
time of elections ; but we must take action
now, because we are responsible now, ¢nd
this is the period when some posilive action
can be taken, and the confidence of the
people in Assam can be restored

These are the few words 1 wanted to
say. Mr. Ravindra Varma had t1aken a
long time because he is a .crior person.
So. 1 have taken less time.

SHRI INDRAIJIT GUPTA (BASIRHAT):

I ulso hope that this is the last occasion
when this House will be called upon to
perform the functions of the Siate Legis-
lature of Assam. 1 think this bhas been
going on for too long; and most of the
Members, I think on both the sides, have
referred to the fact—I don’t mean any dis-
respect 10 the two Members who are here.
but the fact remains—that Assam is by and
large unrepresented in the Lok Sabha. And
this is a distortion which should be cor-
rected as soon as possible. It cannot go on
indefinitely like this: and this Housc can-
not go on indefinitely passing the Budget
for the State of Assam and extending the
periods of Prerident’s rule.

I would suggest that the Government
should publicly state that it ic prepared for
the holding of elections. At the end of the
next spell of President's rule viz.. some-
time in March next year or before that—
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because afier that, it will aot be constitu-
tionauy possible 10 do so, uniess somebody
comes forward with the suggestion that the
Constitution should be amended which, I
think, nobody will support and at least we
will not—elections have to be held i.e. by
18th March, 1983. The position should be
made clear by the Government of India
but not in a provocative way, as though
Government is challenging the people of
Assam to come for a battle. 1t should be
properly explained, and elections have got
to be held ; and preparation snould be made
for those elections. And the intervening
period  which is there nan-—abour seven_
months or so—is crucial. This seven-month
period must be utilized for making every
possible effort to reach somz kind of a
satisfactory settlement of this vexed issue
of foreign nationals. As far as 1 know the
mind of these student boys from Assam,
if no settlement is reached belween now
and March, they are still in frame of mind
to resist the elections. What form, it will
take, I cannot say; whether they will give
a gencral call for boycott of elections or
whether they will again try as they did
last time (o prevent nominations being filed
by the candidates, which they successfully
did last time. T do not know what thev
intend to do, but their general feeling is
wat if no settlement is rcached before
March 1983. then they will consider that
the elections are being forcibly imposed:;
and in such a case, they would again try to
gear up for some sort of a confrontation. I
consider that i is of the greatest import-
ance that this intervening period cf 6-7
months should be positively and construc-
tively utilized to try to come to some rea-
sonable, fair scttlement of this issue and
that the responsibility rests on the Govern-
ment.

Certainly, we are in favour of thoie
talks being resumed. There is nn ~uestion
of the talks being broken off: the talks
musy be resumed. T hope hy the time they
are resumed. we will not have aéain a new
Home Minister; one cannot say. We are
addressing ourselves at the moment 1o Mr.

R. Venkataraman. But by the time the 1alks

are resumed, there may be some other per-
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son holding that office. It is also a com-
plicating factor, I can tell you in the whole
situation, because some continuily jg re-
quired—people who must get the feel, hang
of this whole sort of atmosphere which
has been created. 1 know it is very diffi-
cult for anybody if he is new to face this
task ; and then again he is likely to be
changed very quickly. Anyhow, that is the
constant practicc.

PROF. MADHU DANDAVATE : Only
the Prime Minister is the constant.......

SHRI INDRAIJIT GUPTA : She is not
very much in the picture directly. I do not
wang to take time of the !ouse by referr-
ing to the shabby way with which the Gov-
ernment behaved when there was a chance
of the porular government being restored
or six parties, a front of six parties, which
have manifestly got a majority ; and I
should have thought by the way that today
it would have been good tactics on the part
of the Governmeng to allow them to form
a Ministry and make them face the situa-
tion. Even that common sense taclics was
not employed by the Government. Any
Ministry which is formed in Assam has no
alternative but to tackle this movement.
They have to do something; they cannot
avoid it. 1 should have thought that you
would have the good sense to allow those
opposition parties, that front under Mr.
Sarat Sinha’s leadership to form that Minis-
try and then told them, come on, let us
see how do you deal with these agitators;
do somethina. (Interruption:).

AN HON. MEMBER : lle could have
complicated it.

SHRI INDRAJIT GUPTA : He might
have complicated it, but what are you doing
now, except complicating it. The Presi-
dent’s Rule is not a thing which does any-
thing but -complicates. For sometimes it
becomes the necessity. And this motion
which has becn brought here, 1 mean there
is no alternalive for us but to support il.
We cannot say, no there must be no fur-
ther President’s Rule there from today.
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because you cannot have elections just now
it is obvious, Therefore, whether we like
it or not, as a necessity, there has to be
another spell of President’s Rule. But let
it be the last and let us all determine 1o
get logether and try to see that the elec-
tions are held in a normal and peaceful

atmosphere in March, 1983.
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I don’t think that the sitnalicn is as
pessimist as sometimes appears, In the
course of these talks which hav: been go-
ing on, I had a feeling—I do nc; know ; |
may be wrong—Il had e feeling that at
least a good part of the people who are
representing the agitation are slowly and
slowly changing their mind 1o some
extent and coming around to the idea,
from their own angle, they are also com-
ing around to the idea that it is not possi-
ble indelinitely to go on like this type of
movemeny and there should be some kind
of settlement. Apar{ from the AASU lea-
ders, 1 would like to bring to your notice
a very Interesting thing which T came across
the other day. One of the pcoples who re-
gularly represents the Gana Sangram Pari-
shag at our talks, as you know, is a for-
mer Divisional Commissioner, a retired
IAS Officer, Mr. K. C. Barua. He is one
of the stalwarts of the Sangram Parishad,
one who has written several pamphlets
and booklets also justifying this movement
and his demands, in normal language what
we call the hard core person; [ do not
mean any offence to him, but that is the
type of person that he depicts. Shri K. C.
Barua has written a letter, which has been
published in the Assam Tribunz of S5th
June, 1982. I do not know whether it has
been brought to your notice or not, but it
is 1 very interesting letter where Shri Barua
makes an allegation against Shri Laskar,
which T hope Shri Laskar will explain when
he speaks later on, whether it is true or
not. Shri Barua has stated in his letter:

“The Minister of State, Mr. Laskar,
tries to say that the Assaincse votes pre-
dominate in 41 constitucacies only”, (cut
of the 126 he means) “and. if necessary.
the Goveroment wil] hold clections im
the remaining 85 constituencies.”
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) I have
never said what he has mentioned in his
statcment.

333

SHRI ATAL BIHARI VAJPAYELE :

What did you say ?

SHRI NIHAR RANJAN LASKAR : !
said that it has to be held all ove; Assam.

PROF. MADHU DANDAVATE : It
should be expunged from the proceedings.

SHRI INDRAJIT GUPTA : I think he
wug referring to some speech you have
made at Gauhati, But the intercsting thing
that 1 am trying to peint out is, that this
allegation, or whatever it is, is based on
something which Shri K. €. Barua is him-
self contradicting, for he says later in the
same letter :

“Regarding 41 Assamese constituen-
cies, it geems the Assamese speaking Mus-
lims have been excluded. The General
Secretary, Assam Sahitya Sabha has con..
mented on the basis of the figures given
by Shri Laskar. But T would say that
the figures given should just be the re-
verse i.e. 85 constituencies with Assamese
predominance. though the day mayv not
be far off when the Assamese will be
reduced to a minority if the influx of
foreigners from the over-rcpulated
Bangladesh is allowed to zontinue.”

So, he crosses sword with Shit Laskar. Ac-
cording to Shri Barua, Shri Laskar talks of
4] constituencies where the Assamese pre-
dominate; but Shri Barun says : no, therc
are 85 constituencies where the Assamese
predominate, why dig you exclude the
Assamese-speaking Muslims.

I do not know how this question of
Hindus or Muslimg comes in. If they are
Assamese-speaking people, who have been
educated in Assam and who have lived
there for years, whose children have heen
educated in Assamese schools, one does
not go about trying to find out whether
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they are Hindus or Muslims. Then, finally,

Shri Barua says :

“So far as the election is concerned,
the present agitation is against foreig-
ners and not against election. We have
Been opposing elections because the
voters’ list 1s full of forcigners’ names,
and the people elected with those foreig-
ners’ - voles cannot be truly representa-
tives of ihe people of Assam........We
still demand that corrections of voters'
lists be taken up immediately and hold
the elections at the earliest.”

I do not say this is a stand which means
a complete reversal of their position, but
certainly a big shift, T would say, in the
attitude of the person of Shri K. C. Barua,
1 do not know if this is the view of the
Jana Sangram Parishad or not.

I say therc is nothing to be pessimistic
about it, provided we get to business and
talk .on specific issues and try (o clinch
them with the agilation leaders. We know,
all those who have participaied in (he talks
know, that a lot of time is wasted in just
making ailegations and gecusations. against
tach other, going round and round, trying
to find out whether what we have said
last time 1s being correctly reported or not,
which is just a waste of time. 1t is betrer
if certain specific issues which require 1o
be clinched, are clinched. You may not
be able to reach agreement on all of them,
but that is a different matter. But specific
issues should be framed, the discussion
should be business like and limited to those
issues and we should try to take them up
and clinch them.

In our view. there are some apprehen-
sions among the people of Assam, one
cannot deny them. Rightlv or wrongly,
those aporehensions have been still in their
mindg over the years of this movement
and large numbers of people in Assam
do feel that there is some huge group of
undetected foreigners in Assam. who are
likely to overwhelm them or overpower
them or somFthing like that and. therefore,
that is what has given this movement the
whole drift, that is what should be the
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great mobilisation in the movement and
nothing else. So, this issue canpot be
avoided and 1 think, and my party also
thinks, that some process of detection, the
machinery for detection, is all important. 1
agree with some Members who have spoken
about it from there. That is another ques-
tion to which we will have to come, the
machinery by which this detection and im-
plementation wil] be carried out because
it must be a machinery which is really im-
partial and in which everybody can have
confidence ang faith. It is a difficult thing
to do, but it has got to be devised. And
everybody has told us, especially people
belonging to the minorities in Assam, that
if State authorities with the State bureau-
cracy, Statc police and all that are allowed
to dominate the implementation and detec-
tion machinery, then they will create havoe
and all sorts of innocent ‘people will be
evicted by force. Evictions have been taking
place for a long time. Manv people have
referred to it, but before we come to the
machinery, the criterion for detection. the
formula for detection, has not yet been
agreed upon in those talks. That iy why the
talks broke down last time and we think
we should stick to the formula, to the
question that on the basis of our own
Constitution, the Citizenship  Act, the
Foreigners’ Act, the Passport Act. the in-
ternational commitments that we have en-
tered into and also on humanitarian
considerations which cannot be ignored,
people who have been there, who have been
living for 15—20 years, who have either
been rchabilitated by the Government or
who have managed to scttle down them-
selves and whose children have been boin
and brought up in Assam, people who werc
either working on land or in business or
in trade or in some job, well, you cannot
physically uproot them. There are lakhs of
such people, they cannot be physically up-
rooted and told that they have to get out
from there. Therc is a humanitarian consi-
deration to it also. So, all these things will
have to be borne in mind when we arrive
at a reasonable and fair formula for detec-
tion which has got to be done in my

opinion.
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The Government, of course, has long ago
retreated from the Prime Minister's original
commitment that 1971 would be taken as
a cut-off year which we had all supported.
Later on, the Government has retreated
from that position and in the later meetings
we have been discussing not 1971, but 1961
to 1971. That whole period has been taken
into account, Now | agree, and everybody
knows it that there wag a big influx from

East Pakistan in the ycars 1964 and 1965
during the Indo-Pak war. Just before the
Indo-Pak war there was a big influx of
people who were running away, There is
no doubt about that and some figures are
there with the Government. They may not
be absolutely reliable. Those figures do show
that the overwhelming majority of the
people who came away as bona fide
refugees, were trying to escape from perse-
cution or the threat of persecution. Those
pcople who are to be identified as bona fide
refugees cannot poscible bs asked to go
again, to be driven out. Certainly they
cannot be deported. We have some inter-
national commitment also to refugees. What
is to be done with them later—those who
have come into Assam. those who have
come into Maghalaya, those who have come
into Tripura ? For long years they have
been coming into West Bengal. This question
never arose before. What do we do with
them later on, how do we deal with them,
how we disperse them, where we settle

them, i1s a different question, But there
should be no question of deporting them
simply because they come from the origin
of the country, which is Pakistan. It cannot
be done with those people who came as
bona fide refugees. This should be made
clear. T am repeating. Tt seems to be an
obvious thing to say. But T have to repeat
becavce T regret to say that in this move-
ment which is based on some genuine ap-
prehensions also, T do not deny that this
movement has got very strong overtone of
Assamese chauvinism, of even anti-Bengali
feeling. Anti-Bengali feeling in Assam is
nothing new in history. May be the Ben-
galis are themselves responsibie for it. I
do not know, &
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AN HON. MEMBER : Not at all.

SHRI INDRAJIT GUPTA ; 1 am saying.
Let us argue. But the fact remains that this
is nothing new over the years in Assam.
There have repeatedly beep movements
against the Bengalis, but in this movement
which ig directed specifically or outwardly
against foreign nationals, we have got to
see to it that not a single Indian citizen
from whichever State he may have come
and gone to Assam, whether he is a Ben-
gali or Bihari or whoever he may be not
a single Indian citizen can be driven out
under the plea or under the cover that
because he is not an Assamese, therefore,
he has no right to remain in Assam. Then
there will be nothing left of this country.
If this goes on once in Assam, it will start
in so many other States also. If it spreads
in other States, there will be nothing left
of unity in this country at all, If this
fundamental right is taken away of an
Indian citizen to go and work or to scek
employment and settle down in any other
part of the country, if this is denied, in any
case, it cannot be tolerated.

Therce remains those people who may be
as foreign infiltrators, people who have come
illegally, not as refugees, who have not
been regularised, who have not been re-
gietered as citizen. Well, you have to deal
with that ang see how many they are, where
they are. how they are and also if any of
them are willing to give a commitment that
thev have severed all their connections and
links with East Pakistan or Bangla Desh; it
is no longer East Pakistan. T would say
that that should be considered. Some oppor-
tunity should be given under our existing
legislation to apply for citizenship if they
want to. But that has to be considered.

The Governor of Assam has come here
with some proposals which have been kept
confidential. Of course, we do not know
what he bhas recommended or suggested
except the shuffling of some officers as I
am able to make out. But the Press reports
are that he has been recommending—why
1967 should be taken as a cut off year. I
do not know if the Minister is going to
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enlighten the House at all,

THE MINISTER OF DEFENCE AND
HOME AFFAIRS (SHRI R. YENKATA-
RAMAN) : Not at this stage.

SHRI INDRAJIT GUPTA : The whole
trouble is that in these meetings which are
going on here, your meeting with represen-
tatives of diffcrent parties, the meeting
which you have called tomorrow which,
unfortunately, 1 would not be able to attend
because 1 would not be here, 1 would say,
Mr. Venkataraman, you have to be very
carcful that an impression is not created in
the minds of these agitation leaders, parti-
cularly the students, that before they are
called to Delhi for the next round of talks,
the Government of India and thesg political
parties are together trying to hatch up some
kind of new conditions or terms which we
are going to confront them with. This 1is
actually not what we are doing. This is not
what we are doing at all. There should be
no such apprehension. But the mode,
methodology, the modality of our approach
should also be such that people who are
not intcrested in settlement, those people
who do not want settlement, there are people
there, there are forces there, there are also
cessionist forces in the movement, there are
people whc want the talk to be broken
down, they should not get handle. They
should not be allowed to arouse suspiciom
in the minds of the people, what is the use
of going to Delhi for talks because the
Home Minister ang five or six parties, they
have pot together secretly and come to some
decision without consulting us and they are
going to face us with that. We should not
give that kind of impression because that
will not creatc an atmosphere. It will only
queer the pitch.

Finally, T would just like to add my
people whenever they come here, some-
times we have talked to them separately. I
told them so many times that throughout
such a prolonged movement you never raise
any question about the economic develop-
ment of Assam. Is that not a part of the
movement that is spread over at all? You
voice to say a few words. I have told those
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talk about foreigners, foreigners, drive out
foreigners. It seems, you are not interested
at all in the economic development of
Assam which are very burning issues and
on which issues you should take them up.
I told them, we are prepared to support
you. But you did not say anything of that

at all.

1 find somebody has written an article in
a paper. From the name of the author, it
secems to be, probably also, an Assamese
gentleman—giving a ridiculous theory
That all those people in Assam who are

cultivating raw-jute—producers of raw-
jute—are pcople who have come from
Bangladesh anq they are foreigners. So,

foreigners in Assam are controlling the
whole production of raw-jute and they are
in league with the big Marwaris, jute mill-
owners in Calcutta to whom they are
selling raw-jute. So, they are also gaining,
profiting and the mill-owners are al:o
profiting.

MR. CHAIRMAN Does he mean to
say that befcre the Bungladeshis came to
Assam, there used to be no raw-jute
cultivation ?

SHR1 INDRAJIT GUPTA : The whole
thing is ridiculous. 1 would like to ask, if
the cultivation of raw-jute in Assam is, lct
ug say,—if it is—entirely in the hands of
Assameese, genuine Assameese about whom
thefe is no question, would they not sell the
same jute to the mill-owners in Calcutta ?
Where would they sell 2 Unfortunately,
there is hardly any jute mill in Assam to
consume their own raw-jute. All that raw-
jute goes to Calcutta—whether it is being
grown by Assamese or by Bcngalis or by
Bangladeshis or whatever it is. And in any
case, let me say those jute cultivators there
are suffering just as much ag jute cultivators
in any other Staie. Their prices have been
depressed by the very same mill-owners.
They are not in league with them at all.
They are being denied even the statutory
prices or support prices which are announc-
ed by the Government every year. They
are poor people. They are not wealthy
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people at all. Such things are being written

in order to steer up some kind of chauvinis-

tic feelings which 1 don't think at all

desirable.

1 do not know about the youngmen of
Assam becuause there are lot of unemploy-
ment there. We should, [ think, encourage
them to get some more and more opportu-
nitics of scientific education and higher
technical education and that kind of thing.
We have got so many institutes and so
many centres of learning in our country.
Of course, this would apply as well to the
whole North Eastern region and I would
not confine only to Assam, but these people
fiom the whole North Eastern region in-
cluding Assam. I think, these youngmen
should be given special facilities and ex-
tended opportunities for higher technical

-education and cscientific education in our

institutes so that they do not fecl that these
benefits are all goine to people who are
far far away from them.

Other things have been mentioned—the
question of oil and petro-chemicals and
proper utilisation of gas, natural gas, which
is there in plenty in Assam. Mr. Rajesh
Pilot—he is not here—was challenging us
saying, these people do not go there, thev
only talk from Delhi. Well, T was there
only a month and a half ago and to Shiv
Sagar. the area you have to go there still.
which is one of the crude oil producing
areas. In Shiv Sagar, you will see, through-
out the countryside, there are so many, what
is called, Christmas trees. You know that.
that is where the oil has been found in a
particular place. For the time being, the
well has been plugged ang sealed by a plug
which looks like a Christmas tree. This is
how. it i1s called the Christmas tree. That
oil is not being taken out though there is
oil there and stocking all over the place.
The well has been plugged because they do
not know whnt to do with the crude oil.
They do not have the capacity to use that
crude oil. T think, there is scop~, here.

If vou arc serious about planning, and
if your Budget is helping for the develop-
ment of Assam, there is much more scope
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for the development of petro-chemical com-
plexes and proper use of natural gas and
all that which would certainly help them

very much.

My friend, Mr. Varma has mentione( the
question of completion of the broad gauge
railway line within the scheduled timec and
extension of the broad pgauge line from
Jogi Ghopa to Gauhati and from Gauhati
to Tinsukia. I do not know why these, are
taking such a long time. They all add to
the feeling of a sort of separation from
India, an unbridgable distance from India.

About the question of completion of
construction of a bridge at Silghat over
Brahmaputra, it is aiso running well behind
scheduled time. There is also the question
of new bridges over Brahmaputra at Jogig-
hopa and Dibrugarh, Again, flood contro!
is a perennial question which is being men-
tioned again and again. I do not want to
repeat it. We should bhave some intensive
schemes for flood control. Otherwise the
same thing is repeated over and over again.
Tremendous devastation is there partly be-
cause of the movement itself and partly
because of the administrative difficulties.

There 1s no doubt that black-marketcers
and hoarders are taking the maximum ad-
vantage of the situation to raice the prices
of essentia] commodities. You know that
the prices of rice. atta, pulses, sugar, cloth.
kerosene, mustard oil and so on have shot
up like anything. The ordinary people are
suffering. Therefore, there should be a pro-
per scheme for the distribution of all these
essential commodities at ‘properly controlled
prices.

These are some of the things which on
the Budget aspect of it I wanteq to men-
tion. I am totally opposed to Mr. Laskar’s
resolution or motion or whatever it is. This
i8 no way to solve the problem by clamping
down the Essential Services Maintenance
Act to several industries and services and
so on. History ig proving that these things
do not fulfil the purpose for which they
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are supposed to be designed at all, specially
when there is so much discontent or revolt
in certain arcas. You cannot quell it simply
by this kind of administrative punitive
measures. It has not been possible and it is
not possible anywhere in the country. We
are seecing it cvery day. I do not want to
mention all these things. So, 1 oppose-
the motion for extension of the Essential
Services Act and its application to so many
services and industries.

1982

On the Budget, 1 have made some
remarks. 1 hope, all the suggestions made
by mc herc regarding the economic deve-
lopment side of it will be scriously taken
into consideration. I support Mr. R. Ven-
kataraman's motion for extension of the
President’s Rule upto March, 1983 with the
proviso that let this be the last time : Let
there be elections definitely at the end of
it: Let the Government fix its target and
declare it openly, declare it publicity, in a
proper and purposive way to the people.
Let them go ang campaign there. Why
don’t they go therc in Assam and campaign
there 2 Why don’t the pcople belonging to
your party go and explain to the people
there ? What happened during the move-
ment ? How many people belonging to
C.P.M. and C.P.I. have been beaten up and
killed ? We resisteq thec movement because
at the earlier stages, it was a violent and
chauvinistic movement. Qur offices had-
been burnt down and our workers had been
attacked ang assaulted. What were your
pcople doing in Assam at that time ? They
were helping the movement. They went
with the tide : they drifted with the tide.
That is not the way any national party can
stand up in such moment of crisis. If you
want to save the integration of the country,
kindly take a proper look at the whole
thing ang move in a more proper and sober
way. You will then get our cooperation and
we will try to help you to solve the prob-
lem and the elections can be held in March,
1983 in a way which will restore the
normalcy.

Once again, I thank you, Sir, for giving
me this opportunity,



343 Notification under
Ess. Ser.

Wrad WA ¥ (W9AT) : samfa W@,
S wEarA. Tw fEur mar §, IRTr SHER
F7d gU & g wal, yAw g@ WAL F
m@AT 7 fya qEAgE, ORI WX
WfEgd® adw] & WA & awew §, w56
fawma a1 #ifaw £ &, SAH gWar wLar
gol & guwmar g fF w ¥ a3 wT W
I TEAT EH LAEAT ®T FA FIA &A@l
BT uwar g
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D owg w7 A gfa |
(vawam™)
4% YA AT §0F0 § 7

SHRI RAVINDRA VARMA : Why
should the Hon. Member say something
irrelevant ? What is the relevance that it

has got ?

PROF. MADHU DANDVATE : We
made a political attack on the Prime
Minister.

fatyet mifent & AN F I U
Trg w2, gWid amt AN ey S § U
T OE R S am i wmd ) qE W 2
fe ssm ot it & A7 @Aq mdr a7

T qo_ g€ 9f, 95 a®q o fatn arfet
N1 ow@ TR d foa¥ @ 9, @1 swA
WEAM F AT I ;EWa 4@
T HTE ¥ Wig @ f§ 9w # fasat faear
T3 @it ¥ @ Wk gma dIwT fewar €A
farr mfeat & avt &1 w=r @Y SwAT #
fa2eit anfesy & wg  w@r € W T
1961, 1971 &1 @l5 &t § | & faddy
qifedt & 7 & war ¥ &, @€ wiw F
RN fqaar = d fwar qr =@ af = #
WY T@ gwrd wwR A fad B, & Sew
war g f& iR suwr sYar fgear W wrd
w81 fawar ar 1 fadet 2w & SOf 7 wow

W R QAR & S4UTT #@y Ag fEar 7

urar fa2fmgY 1 T15 77 § | new fagd
@ agh 9x 48 §, 4 fagw wer ¥ 5w faa)
q X% 9@a1 A g iw fadfoa) & ywear
 qurars & @< ¥ oo 1 fwar ?
I6 9 WY Tgl WS M9 | S§ QAT
fazw} #1 a@r €1 W 9 g1 {gHar &
w3 ®fwz grew ¥ gFf@am 3 w1 @
ar | s @1 “9aq’ gEdA o 42
T o fom w@r & f& foda  Fat Y
&t wea fagdt woat .

(waerem)
SHRI ATAL BIHARI VAJPAYEE
Point of order®*

awafa wEva g 9T ¥ AE G 7
@ § WS § A WOAr I3 FA7 ACRA |
¥ A9 WA« & fRagw HTAT ATEAT F
f& ug u=la TwRr B, TF ¥R 07
F97 I5%T W W faw-famw w1 0
afFgms wT FTAI SF SET 2

SHRI ATAL BIHARI VAJPAYEE

let it be cleared.

WSTE WTAHIA . T NOTA AEN TF
¥ T =ffsTts wdT amd § 1 W OWT
waar "t arfed |

PROF. MADHU DANDVATE ; Have

you followed what he has said ?

OTETT WA WA &Y RHET &)
QNfafewra T@r ™ g o

SHRI ATAL BIHARI

That T was in Simla. .......

VAJPAYEE -
SHRI RAVINDRA VARMA : That is an
cbscene remark.
(sTwe)
wWwf WgE W9 gTar 48 AR |

" WY X§ a@ T AEY ¥a SHAC

**Not recorded.

*Expunged as ordered by the Chair,
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PROF. MADHU DANDAVATE : From
the ruling party, not even onec Member has

said anything.

MR. CHAIRMAN
parliamentary.

SHRT ATAL BIHARI
These charges should be cleared.

STeTd WA . 95 AWy (a2wr wal

wor ¥ 7
wwmfa "g@ © ug W9 FF ATT 8§
afen suffsg wreT agl &7 999 |
st wew fagt aeaat
AT 837 H A o« awdA’ |
(vre)
awafa wgm © #F gy owor & #
fs & frard 2mm W& szt we-oifeardzh
wrer Ar uframa widw fad g § ocAer
TFETY FL LA
st A wwi ;. mamfa wEww , faw
faqy o7 @gw &1 W & I9q AT Rl
arsT® g 7
awiafe gt - & @ Fre-are W vEr
w g f§ fag foag o fagrcfawd &
W8, IHaT AT
(samen)

. ¥R q7g ®T

wiwd wraw @ & asE Aa w7 @0
E | (sawena)

wwiafa wgmm Wiy 5 gt 1 @A
AgY AT W@ E

st wew fagrdt awd@ o S i F A
7 ET g T A BF | gW @eq
% afar w1 frgar ag [y

wTwrd Wi ¥ ¥ gEhey %7 @ F

(vaxa)

sit wew fagrdt awadt ;e Fa Fre*
wrwd W @ st g, waR
ardy **gE
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ot wew fagrdt sowdy
WA WAt ¥ (T o s At

SHRI MOOL CHAND DAGA : Any-

: Tt is certainly un- thing personal should be expunged.

IR MY UFRTS FIar AT
(vraem)
ot wew fagrdt wwaqam ot
()
wwmafa @E@ W WE4& &1 q17 Al
CCA G I A
o gEw T ¥ gEay Uamdey ®Tar
fam
gwfa aga ;- &5 @Y 57 faur & fw
wraa § AT S g & foe 2w §am

1 gave that assurance at the very out-
set. The whole matter, the whole issue, is

so complicated that, only if we rise above

party considerations and discuss the issue
on the mational level. can we find some
satisfactory solution to this problem.

(Interruptions)

st weadw fag (waw) : faadt amfasas
ard # 3Tar A g v
Wt fea@ A v (Weagr) o0 Y

qing wgr § swar fowfad

awmafy wgww - & w7 v § f§ @«
Tgr |

ATATE AT XA BT T «f K W
fergrm m@arT § 1 ¥AEF yOw 9% g7
UF R ear ¥ —

“wgq # W@l &1 falg g O 8W
N A T O §9 §F Ntys NGeA
FAI7 "agq AW IWF 2 Frdr oagt =g §
oz § TET 1 wew fagrd amwedr WK
gart =1 amf ofr wife & faq § | maw
ARTT FT HATGW FAT g A IAWT UF
gy A & fe gt faier  qrfedy & far

“Exp;;ged as ordered by the Chair.

Nl TS >
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I GrE EG 7 o g ww ¥ @ A
® fod dury aFf § 1 AT wiw € WF @O
g & 7w 4 qawT Woufgn @ )
a2 Prar ¢ A1 Tagr o wwry § WA
2 w@r | afeq w1 wd gawy foard
W wmE fF ova Y My @ w3
IO WA G ? R AdwErAl ) oawn @
g &r, el WEIRQ@ §, A% awed
T8t fr 9% @y @& W s\ 5 £
AR WE W7 9T wiy wr sfww FE
7 | ¥9F fawlta g4l ST 23§, FES
§ fo wgi ox = A T A ) WEAY
T W X uw g war & fw o &odto
-

wANfa "z
IAEY 97 g

WA i W g §
SARE xc 1 i EC Al

WIWId Wi W & a1 Agl g |
we fgg & 73 2 w99 W IR W

s T S ¥F 7 st gAEr FEd
E f& =@t dmfsgs s 7 sl
o e avm WY A ad FHR FAEAG

T W X FEr F | TRy oF aA €16 g
e o o< om T R
ge feme, ¥ frag =fe frdo awdi &
Y e #, IART FIAAT a9 FL AAIA]
WY FEHT T, IO WIF[ FT, IJAR! Gfeurd
¥ §Y, AR WET JHT AAH F WA
gAY far F¢ W@ & 1 2 e Ty W
ofcfeafe wew &1 41 a5k &€ T
wfus ¥ga< & w4 @ 1 9T | WA
WY ) A FT, IAF! q@ET FL, IART
WEHT FT, ITB T HEEANAT FIA B OGO

mﬂ:ﬁi‘mmﬂ#t?aﬁ
gl T @ W@ FE A ¥ o
g 7 gy it agi  &f
T T e A

’
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T W f L vw F g d ¥ o ad

AT T OEW | R 4.7 B9 WA O w™

T AT A9 we @ & & sy fadfwa
W a7 T @ ¢ wiow s ¥ &€
wfkr oF wge ¥ @t wgl ¥ W wA {1
ag ®rf Ff T g B

i agl 9v *1f =few 7 f5% wew ®
ma & ama ¥, @, faqy W faae ®
T ow@ o owEw ¥ Ogr W@l W % Ar
@YY owEd I8 S W og 7 oW
mERw  qofe & 30X wiefa &
& & gear wmar § f<E el
¥femagad @ 7@ g & A
gfsears & @fs armwe & SEw TH
fedg Fadifaw, o dafoe &1 17 <
wr ¢ waiRg <fir ¥, ag org agt feelr
¥ oo Suwr M1 AsHAEEr & A, Wan
a7ar qref ® Insgem A, fagwr @roRo dro
sgd & fogw v wfagm ag a5
T f g &, wq@ T & @ wAdE
cgaT St &2 gr g, sAer Afwmi #ar @,
G wRaar s g 31 o dfqw gy
F Fzafas & T @0 qFT

W weq fgrd woRd@ oW ¥
7 f& az 10 ® o

st WA dF ¢ W9 S0 & 9T gy
gwa & | w fadfway & far g

anqfa W@ W@ WTEE 29 A
Sy Fear Wi @ W) o frwr-fow
FT IGO0 § T FHIC F TET |

WAty WA ¥ gEd A TR W
Fm @l g 1 3gr & faafag) 1 wawt
@} & | @y g @ o g 7 Qo
Fo AF FN AL W A A1 TR
§ g mwadt st ¥ 9@ qEAfaw FT
@ra fear, sed @ gw foaman, | s
FETT AT 9% WRT 1 To Fo WY
#Y G W qATHC | T g TEET
TE R B I g Afa wmT 7w
o oW g 7 e seAr W s
THA WEAT §1 HWC § | WEE §( 9l
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@7 wAw A owET §
w7 &7 Y ogd gmw §
Fidwat or gy & g ova ¥ &
| €0, AFTHE, NI W AWIL
a
maq & f5 agl #90 gAeqr & | 7@ AMAW
FC AT q1 W@ & | A0 wgA wif gl
& @A, W weriad fear 7oadr
AR ® AE wvAT 3 Afew qG F €I
TNRAF WTEA (AT € | K Tiw A1AA
fatifgaY & avF ¥ W A% A WA
% W% WY 22X ¥, WU &8 1 weArw
qor 7¢F fFar 1 ww gAY ow g1 @ WA
wid & Temormoge ®Wr wadurw gfiwg
& dqr F w9 e o= §7 T ) waw €
aaem oF faa ¥ g § wwar @1 @
ag WmT agt 9x WM w1 wewd & W
agi 9T, WAfATg ¥ &M &3 & | gaw
R G LET | gHI §IR gl %
wgaeq) g %A & faq fafraqs & 1 gwa
at &gl v fasw fem & 77 W wed
gy ¥ T4 %7 @4 | wiwy faeg ¥ K
TEl AA ATEAT, qAG [ WAl @G I |

7 WAl ® g & g wery WY A} w
THEA FAT E |

ot W fa@d memdt o gwrd o
w1 fearar fee o
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wrwd wwm dw : frew war feamen

WTIHT |

st girm W stare (i) awmef,
werg, & wioR s g Of oW AR
wor faqr | wa W) WY RN wAAT Q)
war ¥ & mrEdt sy v wm § )
s fora amamEwe § gEar waw qHEA 9K
am woh wfed @1, & gawen g fo fadrdr-
o AW gar-ae, A1 F AT agT @
i & ®o fFar, ooy o wwAr @ fw
WA T A :

oy sz fagr@ wwdar g wT v
27

W gOm $RT AR
@R

ww.g WA ¥q SNy wEgET, oW
wrrT 2 73 & for wgg ww w7 @

& s **eg

ot gom wwe e & v wE wA-
qifaifcdr ara &7 @ wT BT I¥ wA
&1 -
WA WA W . wERdT ara &%
agr w0 |

Wi gGm warT W o AfEA @A
araraTer &1 fawer | AW gAwm S A

Tto wemaw fag : @waly wgmw, &
agr fawg 27

wrwd Wit dw 0 WY gAE Ofed,
qg Gear F74 § @ qAT &1 W AT G
s gow waTe dre TR gaea g e
@ §F (%) & w07 Faw waw &
frafes &1 w2 & | ¥AX 97 W0 qZ WIAT
WIEIT KT WA K@ §, 777 W€ T WA
nAT w1 ATT AT
& 7z szm g % gvd 39 T fearg
&fea Wi a1 79 ¥ @, A g W
wer #, wwadf wer ¥ @, WO § W@
fear ? w1 wOaiT 27 o gl ™ ?
- (vaywma)
1 am not yielding to him.

"E.xpunged. as ordc"r;d by the Chair.

=
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(vaweaw)

swld qUER W § g% % §WE, 9T
f, wm & T ww foa b W o
U S G S

o, giw ware e : afEadEd AT
fowrgd, s WIET |

wrod! s (s) @@t T s g ®ag

quar WM f 7 B4R AAA4 4§ t f=
Qe wRAe § Wi xd@ Txg ¥ qgt TE
foem ® ¥

(wrasma)

g% WG weE  wTaW (Y) g, W
(wrk)

st gOm wwe T
wg o T |

Wy ggAw Wg § 6 W wgt wiwere
agl &, ag wMF mag W AT ¥ wifEe
© T g | NI AN WIHm g A W
gaeql §1 gF A 9@ | WI9 ¥ ¥El
wr§ guas Ag )

QY 8 WEHT IFL 4G UGS U, T W
W9y AIEHIE FT MI A WY q@r A
wx fgq1 1 f& wm& Afr gamr #) o,
wgl WA qgt wIAE | AT 33 WeA A

¥ @@ | WI9A a7 a0 o, Afwa gaw
" admr wqr fAwAT ? WM @, IW¥ sqm
w8 wrr w1 % oF @@ weEdE FmA
vaa f 0@ ®wwar @ fF 9T waw &0
wau wigw & WM 2@ & 8

. wrag v agy,

(waama)

WH wrAEr gAeTfeadad aa & 7

WIEw St st & wgy § fm omw
&3 g3, 7 wwa W as DAfwd, q6-
fawa &1 agi w1 A s, qrad WA
ilmﬂm.ﬂ(ﬂﬁt?ﬁ,ﬁmﬂ

favrs B, w4i% 3a% g § gay wies
L o
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qf feerw £ # W ﬁuﬁwhmit
wer ¥ | f, S W fawrw @ o,
7g GRA AT W JgW GF W T

% WRAE W 4 Wa Ag i)

WTTY WA W #th‘zoawr%m
w g

awiafr agveg : WY qar fawn ¥ I 9
.47

o [gdm ware dmwee  I@ 9l W W@
7g THW faww wr )

3 UF Wi % Srwwx § awi qAT
geedl &1 wwTd § fr ol dwreaTgEw
W aqer 97 fawe feor wic w8 qEa
fed | gw ow w@® & 99 %1 Aiu7 28 &
ff agt wATT €1 | WHE ¥ 9g9 G99 q®
TF WIT F WX g9 qAA § dfsa o,
¥y gn wiafafea o « 9rd & & quify
9y W9 ®yM | walfwd gm o9y & E
47 g W) ¥AT @7 F fon qg wwifa
gner & 1 AafwT ww wwifas & §we
W A WY K A8 9§ AT EH T A
otz @a ¥ 43 § 1 99 0¥ #W, qfew
oYz e a7 77 § | dmr 0 W & o
& | 9T wwEAfaw e & 2 ar dar
qM ®T WY AGT Wifa Gy § | &F@r
gafs & &T ¥ @wa & 1 9, 1fgi &,
qY%F OF A4 G E 0 X @@ & fEy
oA am F 9® & | g7 WA wWewy &,
7T TR F I Aal F1¥g q9a ¢ (F
W@ WifAgEs dEgr W wId aal ®)
wifs 945 A7anew W g @ ey ow
98 T @I & | w4 oF vy’ v qqer A
wrf Wt a3 A wF £ W A & am
AT § | AF Tm qaar @ fE agr wifa
g agi Wi ug fwemd &m & g ower aw
wH1FT )

| Wt wram I % a9 faEnd & ang
®T W&

Wi gl e NMAT ¥ W BlE w3
A T AT @ I & (wan F ¥
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WETE WMEA W ER oW g F A AU

q9T wr@M )

Sto R AVUWA : YA AT § W W
1w gz ?

§ gaw W ume g @ Aa
g, & fF g wrow T @ ¥ @ AUA A
T W@ T

fgates w1ql ®1 ®1§ FAq7 W w0
frg wrT ¥ agh 99 w2, WWl W gAT
g€, wwifd T IJ1@IEIW @R, W WE
gTdA T w0 W A g7 W FW §

¥ 4z W FgAT TIFT § F 0 GneR &
G oA A €A @ 9@ T WM €
wilg st FWer wdl wgEas w4 ag
wEiw ¥ ¥ 37 Ty & qFweewa % 4
agt i gf | I9F AW ¥ I@ WA W« ¥
¥ W § WX WIF aF T@g ™ Ag |
53 wgs &z & fag fez, w1 gw F
drz faga W g e a4 F, W
gar ¥ &% @, e fag ag fFa m
& qgz@a o1 ¥ Fgm T@ar g F 24
WTET 1981 &I I ®W wW ¥ W& gH
qw@E FT W@ G ar vz a1 , & fodh ag arg
¥ FT Tid QI 9pm v W F A =@
9 ZHEF HAT FQ NTAATH F WT  IAE
w5 Aq e, ? qu¥ 1971 K A9
qrar Y A 1971 §F AT, 61 T FEAT
£ & 61 A AT, 51 W WA oA
51 WA Awd WX w9 w1 T aw
75 41 81 % A4 g & IAW JTA Ao
YT GHEYET AR IWE | IPA wg
qr -~

I would like to point out that the vigi-
lance in India-Bangladesh Border has been
strengthcned,  Additional border outposts
have been opemed in Assam border and the
patrolling is strengthened.

Actually. a full compliment of Force
under the Prevention of Infiltration of
Foreigners Scheme has been sanctioned
by the Assam Government.

21 1LSS/82—13
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The Ravine Police has also been streng-
thened and the Patrol Boats with ‘Out-boat
motors’ have also been put into operation.

We are also trying to issue Identity
Cards with photographs to the voles in
the North-Eastern as well as Eastern Re-
gions in a phased manner and maintain
uptodate birth and death register.

e & w ¥ noFr s faE
Frgar 7 fv gy RMfar w1 wqr sgaedr
F, @l & QoA w e wEear w1,
FRed T WIF, @h fod 41 mAeAr W\,
fFad &1l & 7 wa¥ oTnd W fEad
qeq & wgifedr 17 fagd 7 NG o
uma, feur grm g a1 s @ aarEE
24 WTE, 1981 F AT 0F TF § % ¥
@h 17 $weced fFay wmd,  ga4T @war
W17 A8 §F UF HIT § W9 57 feal
T WY FOd, WY @ A4 w0 QAT
agrd 1+ fwawr 5 waT Fraqr fear ar g
T §F ¥ WA §Y S *FT qmF, afe
AN WS- AWM ¥ @ & T g
1 & a1 (%7 wiv g awe fv w aweyr
TOEE R G 7 Wl %y ¥ ¥ ar w1
SAN TG TF 87 ¥ W9 agg §O T
T & A7 g ¥ fadeir Avr @ <
9 W® & TAR w7 OUF any A g
B9 4 WA & 7 S A i ag gmd A
¥ wiFT 9§ S1q WiT SEer gw ggt W
Ao mA & @@ & @ s fe
v wA ¥ 39 | W i ¥l A8l
& 7% 7 wmwr fodw W o owd ¥
T W A omr g wEe 7 g aw
qiffear amEt &1 gAY fasr Hifwa
Weq FWEIT X | WIT Fgt e A waw @t
T @ 8 Mo wgim @@l w9 Wi ww
g7 % gmam g gAm & ¥uw (pgend
g1 oF Jar W §rn gt 97 g e e
wrgdl S®T Wmd 3@ gyt W maloesr ®
& SIAA | TF AT F I YT gAwmaAr g
™ geifes gdmE ¥ O Q@ & W
7% ¥ afts s& o § 9w @ W
A1 I9F TET T TWAAC YT F oW &
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(iR & wad wmEE 3 6 ww am ¥
g g f5 o W a x@dw ¥ oar

wmd, 93t 9T W WX gt F Reafew
™ wd IR A gwrw fEmAr @
fadvey waf 7 @ |

orerd qnaTA W . 495w, F TEm

LI ) & % d= Tl w7l

. ghn WAT TN qEAT o FY
qr ¥fwq wiw Tgx & fr Ag ar & gEey
©t qw A oA arfermedr ader of
§ o€ gmu s b

¥EEE § AT adrd SX wW grEw &
ff € THX N OWIES, W YT &  Wrem
i g SFR & faaR dAY f§ ama |
@t % aw fvd, ag Wt autn @ 8 wma
d@l 9ga 9%er Ehr | Waw & AFEr 9%
g gt frew wifdw  famr w3
s & o & S w9 § fa o

wiad WAt ¥@ 0 w4AfE, W, F q-
@ & Wy ¥ wIar Jg W@ F ay ag
qear § (sWEamA) |

it i §HIT AT
g wedr § 1 (vawaTy)
gyrerd wrATA W Qs wedr & WY @

wga ¥9 WA @ § |
(wa=em)

st wdm wAe vmare o 8% Rgd € wry
T8 w3 WEIF TqY A GZF ¥ ®@E
g g ¥ (swwaTa)

@A, WHW ® GART F T gaAd
1 Y Y grmr ag oF @Y g7 § sra,
gart FAX TG0 | uff §rr wd qagly e
REw YT AN F A9 § Wwow
gaeyr ' SwEr ® ¥ 0 4 wiwm (wrf)
qref, 5o 98 ¥ & ¥, 0w 0w F Q=
o% W WA T @ Y € wHeur w7 g
®owTgr €t

Rl s5C & & qodr a3 g9y
war Eo

R w{ g
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sto wertw Ty (oww) @ wadw sl
TRy, WET W EHRr YE & a4 0%
wiwT wwer R—Agr & wawr § ) W
#r XA wdfr ff ¥t favn @ W@ wEw #
g% 7 Tgr & AFA W W@ §ag TV
7 wgar AR fad I A Qrm, w@iE S
¥ oagge s g ¥ Wi & wiw meet #
TG TG F

17.02 hrs, Mr. Deputy Speaker in the
C hair)

gl wAdy wEw st @S TH ¥

‘Fg % 1 1964-65 F WITH-UF I &

(T der AW F ur IW AWy ¥ gl
¥ wga q€ wwr F oot gwY qw A
arg | afe g% 99 & fanw Rafs &Y @ &
gq v g fn ufe & gElafers A
EA A 4T @Y IR AN & U FARr wIEr
G 3% au-qfads w3Ar 9%ar | Gar gred
¥ faygR, wagir g &7 A9 A WG A
Wl @ ogFRr N WK oWET awen OF
THT wARr 9 | R T qrg WO
wrew ¥ ug A gg—
“‘Anti-Bengali feeling in Assam is nothing
new”’
¥ a¥ fawargds fadaw sA1 A0
wr§ e o & f&oen ww w6 feay
¥ gaw g &, uRvdmer difaw w@gi
 wi o &7 & 1€ Qurdew T v
qmgaT, ¥fww fag ama & wefEm W
Wi FY wgmAa sy q fwar, o
faertora e s g oF AT AT W
wiigr & wWgw wqEi # oW fRar, @
dmea F wTT WY w® oW
(waam)
gk &, M ¥ g 0F | «@) 57 T4t
g & sRo ug €Y W & wt
W usgarr WY WrEEE §1 s OF
gar wifgd, afFn  off gy wewer Sd
g ar § mo¥ saffgTm@ wWa & WA 9
TEAT F--qG T FMEAr @R ArA-Amer w
ofar &0 (swwEm
SHRI AJIT KUMAR SAHA : There is

no feeling of Bengalis or nop-Bengalis in
West Bengal.

(Interruptions)
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- ot e few wgwe (Wfegrd) (3 @y s @ @ Wy wewer § wer o €

g g memm#quwﬁ_qqml_I\t

iaiioln waw ¥ 5w § @ www & wiow fga

w1 suT ¥ WY §Y, qgt W wiww ¥ wfew
ye fad @ist ad, fagd agt & &)
7Tz fa, wawr O TR fad W @A
¥ fasia feafn weg € % | (vowatd)

MR. DEPUTY-SPEAKER : You don't
reply to them. You have prepared the sub-
ject, you speak on the subject. You are
a professor, you know it better. Don't reply
to them. Come to the subject.

SHRI M. RAM GOPAL REDDY : He
is not correct. In Calcutta, there are more
non-Bengalis than Bengalis.

(Interruptions)

o wdw fag : & ag wmear § afeT §
we ¢ wear § o agh qx o1 A@-Are
@Y § g ay@ ey arar g 9w S
Tr wASy SEm A @ 9w & g gfEm-

LEET A8 Tiwe & Afa ugarg el &
=T T WT OFT FAEATH oWH AW AT
fr dwer & d@mar wod wf Far Agaq
T, §T §F SN g 7€ g waar g |
wR or ¥ of age ¥ dmer wy €
7 @8 fufew, o Wi gewa § W
at wi§ dwr @ fear sar @, #w fEEe
¥Fow oy @8 wf % wwa W B
ar gwm sfawic & gmd wtr g f¥
dme ¥ W Mo gd A v B A
UIT Teer ARl 2 QY § | AT agEr O%
# & oF s g Tfgg 1 S om o
afeut & w3 #t qw I wwT 1 F uy
w1 gl wigar § & WY @anar, wrom,
fag®r, wax 92w fAs@r wX gfem wiea-
aEr ® Wy weEr § WX Ty oW 7l @
WET TN FT qG T g, AG TGN
2 WYt 7g Wi Wiar &1 g9y AGF o IAew
wqd & | AN WTNT F QIO 9T, SRl
& wWiae 9T 2w ¥ ‘fadw’ w1 owra S@w
T §, I UK @ G A A(cw AR E
gsfad & ug wgar § 5 dne §, wiAw
¥, fagry & 9 WA # g7 Wi ¥ awae
w1 famy g Tfegd W g8 fasuara &
arfaa ¥ ¥, IWA B FT Ew WA
&3 | wiw s wif grRitar & Wi 9
TINATY & WYETT 9< WY 9INT ¥ qrenT Q3
TIW S &, I & AE §

wiEgm ® wies feafg & ol § & g
frdza s@r s g fs wf e T
.anrh ug wgr f& wwm F famwr 9T o

wlo wdw fog: & wal o a1 w K
2T BgM ag & (F gl 9% 9%, @a W
F0A7 waT wH wwr g g@r g |
¥ w9 87 gl 0 @ B wfgd Wi @
# FT wAAmA QW AfEg {§ agt 9 W
T FEE W WA A SeEdy am€ or s
g, fmad T & wiws ¥ wiws amy
%1 QiR e wd wx wifes e ¥
§ 437 € AF |

g ¥ um g 9w & ) gt ox wiew
¥ wferw qar @ wrd | 9w g ¥ fwAr
wra B ¥, 92 €W SO} fag & @0
' ag ¥ s g wgon T g
qear & &N WX SRE EAH & W 6
wgw gfrmr Y o€ o omA-w F wwy w
g7 wwa gt &) wafad weEm o fawm
g wifgs Wk ug ¥ ¥ wer oWl @
sz gy & wWitE Ty gd ey
T 9% & 1 4g W TG T WG Wy
g3 & W yuer wies fafe ® g5

‘oo wifed | fawd agt & @Y W

g fr a% | ag U W {F Ay
Wi & wk e WuiE gt &, wifer
gfee ¥ waw WAAI, AW WATAT WS
waws § fag & wamafadl & = &
N ww §, T TS O w@ W § ug G
fe o Rw ¥ wgayfa W gl @t

LIC AN S

& R & WY § 9T AW e
s g
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SHRI CHITTA BASU (Barasat)

Sir, it is unfortunate that this House has
been called upon to discuss and pass the
Budget for the Assam State in a situation
when there has not been full representation
of the Assam people in this House, ncr
has there been a popular Government or
legislature to discuss the Budget and pass
it in Assam.

Naturally, 1 think the entire House,
inciuding you, will agree with me that the
Budget of the Assam State cannot be dis-
cussed properly unless we are acquainted
with the real siutation obtaining in Assam
today. It is reality of life that the people
of Assam for the last two and a half years
have witnessed the greatest of turmoils and
upheavals in their life. Natuarlly, these
upheavals ahd turmoils are not only pre-
judicial to the interests of the people of

Assam, but the entire country.
I don't have much time that my dis-
posal to discuss all the points in  detail,

but I would like to draw the attention of
the Government and ths Hon. Home
Minister to certain Dbasic features of tur-
moil and upheavals in Assam's life.

One of the main features of Assum today
is that there has been an agitation, which
is being imspired by those forces outside
the country, who are more interested in
the destabilization of our nation. Naturally,
we have to remember national unity and
integrity while we discuss the situation in
Assam.

It is also to be remembered, and re-

membered with a full sense cf rcsponsibi-e

lity, that minorities in Assam. bhoth reli-
gious snd linguistic, are being subjecled to
certain injustices which need io be reme-
died if we rcally want to preserve, streng-
then and deepen the unity and integrity of
the country.

You would also appreciate the difficulties
for the democratic and pregressive forces in
Assam who have been denied the most ele-
mentary right of civil liberty and demo-
cratic functioning. The most elementary’

SRAVANA 14, 1904 (SAKA)
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democratic rights of agitating, - expressing
their views and organizing the pecple, have
been taken away under the Notification
under the Essential Services Maintenance
(Assam) Act, 1980. Naturally, the people

have no scope or opportunity

SHRI NIHAR RANJAN LASKAR K We
are not curbing the trade union movement,
but only agitationists. (Interrupfions).

SHRI CHITTA BASU : The notifications
says that it covers the entire industrial
workers. Therefore, you have taken away,
snatched away the democratic rights of
the people to give expression to their views.
This is the actual situation prevailing there.

Another most important factor is this.
The policy of n=glect and indifference to-
wards the removal of economic backward-
mess of Assam has thrown the people of
Assam into the quagmire of abysmal
poverty.

These are certain features which this
honourable House has to bear in mund.
The Central Government, in this situation,
has got a bipgger responsibility, particularly
in lifting the Assamese economy from that
anbysmal povertv. The Budget speach makes
a certain mentior: about the annua! Plan
and Central assistance. The annual Plan for
1982-83 envisages a financial. Outlay of
Rs. 238 crores, as against Rs. 210 crores
for 1981-82. This means a margiral in-
crease of anmual financial outlay of only
Rs. 28 crores. This is inadequate, in rela-
tion to the immensity of the economic
backwardness of Assam.

Crive.n- g™ s - , - {
’ of

Secondly, o far as the question of in-
creased Central assistance 1= concerned,
we have only a marginal ircrease. viz
Rs. 66 crores over the previous year. There-
fore, the Central Government has not paid
adequate attention to the responsibility
which it has got towards the people of
Acsam.

The people of Assam have got genuine
grievances against the Central Goverument.
I bhave got mapy facts (Tmterruptious) to
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illustrate the injustice and discrimination to-
wards the people of Assam; but I would
only refer to one fact by way of illustration.
I think Mr. Laskar will pay heed to it. The
North Eastern Times issue of 20th Jure,
1980 has written this about the investments
for the river basin areas: They have given
a comperative chart, showing that for the
Ganga basin area, there has been a total

investment of Rs. 1173 crores. For Krishna
" Basin, the total investment is Rs. 1026.44.
crores;, for Indus, it is Rs. 518.27 ciores;
for Godavari, it is Rs. 373.07 ciores; for;

Mahanadi it is Rs. 218.80 crores and for,
Brahmaputra, it is only Rs. 15.73 crores.:
For Ganga bssin, you have invested
Rs. 1173.06 whereas for Brahmaputra you
have invested only Rs, 15,73 crores,

It shows that there has not becn adequate
attention being paid to the economic deve-
lopment of Assam. That is the basic cause’

of discontenment of the people of Assam
and that is to be taken care of.

Now | come to the question deportation.
The Goveinment of India has got a pro-
nounced policy. I have got a copy of the
Amrita Bazar Patrika which is published

from Gauhati. This is dated Ist Augustg

1982. It says:

“The arbitrary deportation of pre-1971
refugees from erstwhile East Pakistan and
Bengali-speaking Indian mationals {rom
other States continues unabated in Assam.
The now familiar police modality of
mid-knock forcing suspected foreigner
families to board policy vehicles and
then pushing back throvgh the Golok-
ganj or the Mahisasan Checkpost (Assam-
Bangladesh border) is followed in grors
and patronised viclation of the announc-
ed Government policy. ..."

They have given it in detail. At nud
right, the police processed the suspected
foreigners pre-1971 and they were forced
to board police vehicles and then they were
pushed through India-Bangladesh check-posts.
‘This is inhuman although the Government’s

policy is here ; The behaviour of the Assam

AUGUST 35,

{ ment; we are for political

wrder 3€2
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Government is very inhuman. There
another report which says as follows :

“During the last six months large-scale
eviction drives have been conducted by
the Assam Government resulting in the
eviction of 8,000 families who all belong
to minority communities beth religious
and linguistic.”

They have been there and they are being
continued there bolh minorities-linguistic
and religious. We are for negotiated scttle-
sctilement ot
Assam issue,

But we want to make 1t clear that certain
policy stance already adopted by the Gov-
ernment should be irrevocable amd non-
ne: otiable. That does not mean that we are
not for the continuance of the dialogue.
W feel that the dialogue is necessary
But, in the conduct of the dialcgue, the
nationally accepted policies are not to
be thrown overboard.

What are these cardinal principals ? The
cut off year should be 1971. The policy
instruction regarding the confirmation of
citizenship on migrants from East Pakistan
should not be abandoned, should not be
given up. Consideration of the relevant
documents as evidence of the claim of
Indian citizenship should be accepted, should
not be bartered away. The Agrecment
should be adhered to. These are the basic
nationally accepted policy thrust in order
to bring about a political settlement of the
Assam tangle.

If you perrait me to say so, there have
been indications or symptoms which lead
me to believe that the Government is slid-
ing back from that accepted policy. which
would be disastrous, not only for the people
of Arsam but for the people of our entre
count y, as it will affected the unity and
integrity of the country as a whole. I
would request, rather implore, upon the
Government to say whether it would be
possible for them to make a public an-
nouncement to the effect that the Govern-
ment is not sliding back from th¢ nationally
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accepted policy in order:to bring about
a political settlement to the Assam problem.

Lastly, the election hss to be held. There
is no alternative to it. But, in order fo hold
the election, it is necessary to create a
political situation which is congenial for
the holding of the elections. For that, spe-
cial arrangements have to be made for
up-dating the electoral rolls under the aus-
pices of an impartial central agency. Other
wise, there cannot be impartial up-dating
of the clectoral rolls. Special arrangements
have also to be made for holding the
elections under the auspices of the election
Commission.

MR. DEPUTY SPEAKER Only the
Election Commision can hold the elections;
not the Government.

SHRI CHITTA BASU : The responsibi-
lity for holding the eclections canrnot be en-
trusted to the Assam Government, because
it is our fecling that the Assam administra-
tion, particularly the bureaucracy, is biassed
against the religious and linguistic minori-
ties. If this attitude continues, then °the
religious and Jinguistic minorities shall not
be getting the justice, to which they are
entitled under the Constitution.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : The Assamesc people and
their bureaucracy are as patriotic as any
other Indian citizens. It is unfortunatc that
a leader like Shri Chitta Basu has attribu-
ted motives to them. Assamisa backward
State, which has got its own culture. The As-
samese people are afraid that their culture
is being eroded and that they may lose theiy
identity. That is why they have started this
agitation. Actually, this agitation was start-
ed’ during the Janata regime and we have
inherited that legacy. Our Government under
the leadership of Shrimati Indira Gandhi
felt that we have to improve the economic
condition of the people’ once the emotions
are . cooled down.

Sir,: I know, many of the refugees from
various places have.entered the State and
they have snatched away the little oppor-
tunity that- is available to the: local people.-
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What I want is that the entire Govern-
ment of India must pool resources from
all States and spend the whole amount in'
Assam and if the economic condition is
all right there, then I think the agitation
will subside and there will be peaceful con-
ditions, and then we can hold elections.
The Government of India is prepared to
hold elections provided peaceful conditions
prevail and I suggest that there must be
scrutiny of the electrol rolls to the satis-
faction of Assamese people.

SHRT G. M. BANATWALLA (Pon-
nani) Mr. Deputy Speaker, Sir, this
House has once again been called upon
to discuss the Assam Budget and to clear
the Demands for, Grants, This is neither a
matter of pride nor ‘of any satisfaction for
this House. On the contrary it is crystal
clear that it is rather unfortunate for the
history of democracy in India that for over
two years now the people of Assam have
had no participation whatsover in the
democratic process both in the Centre as
also in the State. Sir, it is well-known, and
the fact has been emphasiced again and
again, that 12 out of 14 seats of this August
House are lying vacant, there is o popu-
lar Government in Assam, the Assembly
has been dissolved. I must say with all the
emphasis at my command that the State
cannot be kept in continues turmoil.
Democratic process cannot be continuously
suspended. This does not lead to amy solu-
tion of the problems. On the contrary, it
complicates the problems. I must, there-
fore, urge upon the Government to see to
it that elections are held in Assam before
the term of this Proclamation for the exten-
sion of the President’s Rule expires.

Sir, early elections, renresentative govern-
ment in Assam  the participation of the
people of Asssam in the democratic pro-
cess are all necessary in the larger interest
of the country, in the larger interest of the
State itself, ard also for the solution of
the so called foreigners problem. Here, I
heard- the hon.- Member, Shri Ram Jeth-
malani with rapt attention. He was
eloquent saying that the authentic voice of
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Aasam is not there. He was very eloquent
charamg the Ruling Party with the desire:
not to hold elections in Assam. Sir, I urge
upon the Government to take
challenge, expose the hallowness of this
challenge and make a firm announcement
about elections. Of course, I am sure that
the Government will not come for-
ward for any amendment of the
constitution at the end of the Proclamation
or think of any other drastic steps to be
taken under any other provisions of the
Constitution.

Sir, 1 must also appeal to the people

of Assam not to come in the way of hold-®

ing clections, which is a normal democratie

process and only a representative govern-

ment can, in fact, meet the aspirations of

selves say that they want the preservation
of the cultural identity of Assam. How is

that to be done ? Not through the Centre. . ;  a
miugh the Ceptre "with the agitationists, I was always rising

A popular government in Assam is also
necessary for that purpose.

Therefore, while the negotiations can go

on, let the democratic process not be sus-.

pended as far as Assam is concerned. It is
the duty of all of us here, of every party
that calls itself a mational party, to contri-
bute to building up an atmosphere condusive

to the restoration of the democratic process

in Assam and to the holding of elections.
As far as the Indian Union Muslim League
is concerned. we have always repeatedly
made it very clear that-the Muslim League
stands for the restoration of the democratic
process in Assam and our full support will
definitely be there for holding of the elec-
tions as early as it may be possible. The
Government has to be firm. In case agi-
tationists decide to oppose, unfortunately,
in case they so decide, then the Govern-
ment has to be firm. This is because not to
hold elections indefinitely would be to let
the agitationists go away with paralvsing
the democratic process in Assam. That is an
intolerable situation. But I am sure that
everybody in Assam will also see to-it that
it iy in the interest of Assam, it is in the
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' of the various problems that are now facing
'Assam in the country that the democratic

up this) process should be allowed to have a full

play, Of course, holding of elections will

‘require a very sensible and delicate handl-

ing. The previous agitation got its impetus
when matters came up with respect to the
holding of elections. Therefore, I must strike
a note of caution. As far as clectoral roll
is concerned we must see to it that no in-
justice is done. We must see to it that im-
partial officers are there with respect to the
electoral rolls also. It is also necessary that
full justice is done. There will be attempts
to seek wholesale deletion of names from
the eiectoral rolls and all that but we must
see to it that the machinery properly works
and justification is done. While attempts

the people. The Assam agitationists them- should be made to hold the elections, it is

also necessary that our talks should con-
tinue. On the contrary, the Government
has shown a very commendable patience:

in this House, charging the Government
with trying to be rather weak towards them.
Nearly about seventeen round of discussions,
I belive, were there between the Govern-
ment and the agitationist leaders. [ think
this would be the eighteenth round. I

wish them all success. I must also say
about the talks that there is no room for
any unjstified pessimism to say that the
talks have been fruitless. A lot of ground
has been covered. But then I must em-

phasise that the question of foreigners cam-
not be decided without any -principles. The
decision has to be based on piinciples.
You simply cannot pick up any date here
and there. The people, especially the mino-

rities therc, are not mere chatters to be
bartered away on the negotiation takle. The
relevant provisions of the Constitution, the
relevant provision of all laws with respect
to citizenship, the national commitments,
international commitments,  humanitarian
considerations, have all to be seen and
looked into. If you come to a natural logi-
cal "corollary from this, you will chserve
that there is no escape but to put the cut
off date as 25th of March, 1971,
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Bangladesh has made it very clear that

it is not prepared to accept people who

may have come from Baogladesh and

scitled here before “this” date. How can
you deport them ? They cannot simply
melt away in the air. Insace advice is
given sometime that if there ig to be mo
deportation they should be dispersed. Sir,
it is a humane question. People cannot
be simply lifted from one place, uprooted
from one place and then planted at an-
otheg. place. Al] this requircs humanita-
rian consideration. On this question, we
have gone at length and therefors I will
not reiterate all those positions. What-
ever has been said previously by us in
this House, stands and they are a matter
of record.

I must say, Mr. Deputy-Speuker, Sir,
that as far as the Government 1s conce:-
ned, it has given the highest importance
to tackling the Assam situation. It has
beeh very sincere and serious. And there
can be no denying the fact that a very
difficult situation has been controllea by
them. I'mmediately after coming to power
when this Government came to power, the
first and foremost need there in Assam
was to restore peace, 10 restore order, an:d
no person who is sane, can say that the
Government did not addresse ilself to
this particular question. No doubt, there
has been a restoration of a; least some
semblance of order. We remember, the
oil blockade and other things were theie.
The Governmecnt has succecede] in these
matters. Oil and other blockades have
now become a pasy history. Then, steps
for effective arrangements to prevent fur-
ther influx of immigrants have been taken.
For example, location of security posts
close to one another, intensification of rive-
rine patrolling, erection of vhysical barriers
like walls, barbed wire, fencing elc. As
far as the safeguarding of the linguistic
and cultura] identity of Assam is concer-
ned, again there have been various steps
in contemplation, like, legislation to place
restriction on acquisition of property by
foreigners, citizenship certificate 10 be awar-
ded by the Centre and so on.

-rary and forcible deportation.
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However, it does not mean 1 can clear
the Government of all inactions at the
beginning. There is no douby about it
that when the agitation was in full swing,
there was inaction and vacillating policy
which emboldened the agitationists also.
Even today as the situation stands, there
are certain problems.

Since there is no time, I will simply list
all those problems and concluds :

The first and foremost is the arbitrary
and forcible deportation ithat is going on
by the policy in Assam. Especially, it is
the minorities who are the target of this
forcible ang arbitrary deportation. I am
just giving an example that during the
last month, July itself, (here were mid-
night sweeps led by Diphu police station
officer. There were deporiations. An-
other Member s:id, no more deportation
should be there. I am not prepaied to
suy only that. 1 have to say, what uction
has been taken agairst the police officers
who have been responsible for such arb:t-
In Darrang
district, the police deported a large num-
ber of families from Udalgiri and J would
say that not only such attempts at arkil-
rdry deportation has to be stopped but
proper action should be taken against those
who are responsible for it.

Then, there are large-scale cvictions go-
ing on. It is said that thz Government
land has been occupied by encroachers.
1 understand that more than 2500 persons
alleged to have becn illegal encroachers of
Government land in Assam have been for-

cibly evicted.

SHRI M. RAM GOPAL REDDY
It is in Bangladesh, not in India.

SHRI G, M. BANTWALLA : Mr.
Reddy sometimes be serious at least.

SHRI M. RAM GOPAL REDDY
That is what we have read in ihe news-

papers.

MR. DEPUTY SPEAKER : The Minis-
ter will reply.
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SHRI G. M. BANATWALLA : lhe
report says that the Governmeny aulhon-
ties ‘have also auctioned the standing crop
grown by the evicted persons. This is @
serious matter. 1 am sure ‘that pioper
steps will be taken in order to sec that
the agony of the people in Assamy is no
increased.

Then. there is also an increase in terro-
rnst violence. 1 am not going into the
details of that terrorist violence. We con-
demn it. But I must  ulso respectfully
draw the altention of this House to the
dismal record of the police with respect
lo increasing terrorist violencs, The unde-
tected crimes and unsuccessiul investiga-

tions is the police record thar we have in

the face of rising extremist violence there.
I may say that during the the three vears,
there were thousunds of such inciden:s
and hundreds of lives have beer lost in
extrimist violence, The police has been able
to charge-sheet suspects in only 235 per cent
of such cuses. What is hapnening to our
mtelligence set-up in Assam ? It also re-
quires to be shaken up.

Before 1 conclude. I must say that everv
attention has to be given 10 the economic
development of Aseam. T undersiand that
as far as the entire north-eastern zone is
concerned even the Chief Munisters  of
Aronachal  Pradesh, Mizoram and Naga-
lund have spoken of the inadequate func-
tiomng of the North Eastern Committee
for economic development. They have
complained about the lack of speed in the
implementation of the projects. So. let
attention be paid to this particular fuactor
also.

As we are debating Assam here. the
people arc suffering in cvelane effected
areas. Let every relief be provided to all

those people in the cyclone affected areas.
Let every step be taken for ths rehabilita-
tion and the relief of all those unfortunate
victims.

With these words, 1 must also strike
this particular note that as far as Assam
situation is concerned, it is a nationa) issue
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and every parly has to rise before ils sec-

tagian considerations in order to u-.e that

the democratic proccss is reslored in Assam

and the problem /s duly solved on prm-

ciples.

Thank you, Sir.

THE MINISTER OF DEFENCE AND
HOME AFFAIRS (SHRI R. VENKATA-
RAMAN)} : Nr. Deputy-Speaker, Sir, at
the outset | should express my thanks to
the hon. Members who have made very
valuable contribution 10 this debate. Barr-
ing Shri Rum Jethmalani, nobody has ex-
pressed opposition 10 the resoiution for
continuance of the proclametion.

HON. MEMBER . As

SHRI R, VENKATARAMNMAN : It s
obvious that wunless the proclamation s
continued, further steps even for the solu-
tion of the Assam problem cannot be
taken. Therefore. all of us will agree
that it is necessary that the President's
proclamation should be continued: em-
phasizing a1t the same time that a solution
should be found for this problem within
the period that we want the proclamation
te continue.

AN usual.

So far as the resolution moved by my
esteemed colleague, Shri  Nihar Ranjan
Laskar s concerned, there has been a little
more epposition, more on grounds of
policy rather than on actual facts.

There has been some contribution to
the Budget but 1 shall deal with all these
three together.

Every one of the Hon. Members whe
participated in the discussion emphasised
thut elections should be held. Without
keeping the House in suspense, I can im-
mediately tell them that it is the intention
of the Government to held the elections
before March, 1983.

Bul this is not to minimise the obstacles,
the troubles and the problems thar con-
front Government in fulfilling this obliga-
tion. When you say that w: must hold
elections, it means that we must have an

P oL
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clectoral roll before we can hold elections
and when we want to preparz an electoral
1oll, then we must determine who are the
persong entitled 1o be enrolled as voters.
Immediately the problem brisdes with diffi-
culties because only a citizen is entitled to
be enrolled as a voter and the gquestion of
the foreigner, the identiication of the
foreigner, the exclusion of the people not
entitled to vote, all these .hings come up.

Therefore, there cannot be a -olution to
the problem of elections withour a solu-
tion to the problem of foreigners in
Assam.

I want to make this clear because a

number of speakers have said ‘hold elections’

and somechow they forgot that this cannot
be done unless you, at the same time solve
this problem or this question of who are
entitled to be enrolled as voters which
again is based on the problem of solution
of the problem of forcigners etc.

I have held a number of individual talks
with various Jleaders of parties and my
esteemed friend Shri Indrajit Gupta asked
“Why are you holding a meeting of all the
people or bypassing the small Committee
which we have 7 It is not our intention.
So far as the tripartite talks ure concerned,
we are going to have the small Committce
which is representative of a number of
parties of the Gana Sangram Parishad as
well as AASU and the Government but,
before we take up a final position ip this
matter, we thought it is better to have
the views of the Opposition parties in
Parliament and, that is why, we have called
a meeting tomorrow.

Now, as Hon. Members are aware, we
bavc taken an earlier decision that 1971
should be the out off period and that the
persons who are entitled as on 25th March,
1971, should be enrolled as members and
as voters and be eligible for citizenship and
of rights. This has not met with an agree-
ment, support or acceptance from the agi-
tators. It was, therefore, suggested by
friends like Shri Ravindra Varma and
certain parties that certain other formulae
can be put forward which would be accom-
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modating the point of view of the agitators
without giving up differences which we have
accepted. That is why, we are trying to
find a svolutiop to this problem by consulting
all the Mcmbers of the Opposition parties.
How far can Government go in this matter,
what is the amount of leeway or elbow
room you are willing to give to Govera-
ment ?

If you say you stick only to 1971 and
nothing ¢lse and say that there will be no
further conversation™ or discussions or
negotiations etc. on that basis and that
should be final, a certain position will
follow. Rut if you accept the other position
suggesteg by Shri Ravindra Varma and
certain other parties, that we should not
shut out the negotiations on this basis but
while sticking to the principle already es-
tablished we should try to find a wav by
which we can accommodate the other point
of view, the point of view of the students,
the Gana Sangram Parishad, etc., then we
should try to go along with that. Jt is only
to find out whether we can have some kind
of a consensus on this that we are holding
this meeting. In the ultimate analysis, |
know, Government will have to take =a
decision. We cannot all the time go on
yielding and giving up the position which
Government thinks is right and fair, =
position which has been arriveg at as a
result of consensus. ..

SHRI INDRAJIT GUPTA : That was
also a consensus—1971 was also a con-
Sensus, :

SHR1 R. VENKATARAMAN : That s
right. Since it has not met with acceptance,
do we stop there or go further ? That is
the point. The only question is this. Do we
stop here or do we continue the negotiations
without in any way doing anything deroga-
tory to the principle and try to accommo-
date them in some form or other ? Other-
wise, there will be no point in any discus-
sions and we will find ourselves in a
position in which we would shut out any
possible negotiations in this regard. There-
fore, ] want to make it clear that Govern-
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ment have no position op this matter 1 am willing but the other side must be
today . .. willing ; Pegetty is not willing to marry ;

SHRI EBRAHIM SULAIMAN SAIT
(Manjeri) : Government have been yiclding
so far,

SHRI R. VENKATARAMAN : Govern-
ment has not yielded. Government has been
receplive to various suggestions which have
the effect of pgetting somcthing less than
what has been agreed upon, but Government

has not yiclded. Have we at any stage, at

any place, stated that we are agreeing to
something dillcrent from 1971 ? No. Neither
officially not, I can tell you, cven non-offi-
cially. But then Government did not shut
out any discussions, and when some kind
of suggestions came forward, Government
said that they were prepared to consider
this matter and have discussions with them.

SHR1 EBRAHIM SULAIMAN SAIT
No question of going back on 1971.

SHR1 R, VENKATARAMAN The
position as it is ig that, But we will have to
find out a solution. All the Members said
that we must find a solution, all the Mem-
bers said that we must find a compromise.
But compromise involves two sides. You
cannot have a compromise with one side
saying, ‘We want this and nothing else’.
Therefore, if you want a compromise, there
must be give-ind-take on both sides, and
unless the agitators also are prepared to
make compromise, have give-and-take,
Government cannot go forward with that.
I want to make that clear. Government are
prepared to arrive at a compromise only if
the agitators of Assam are prepared to
compromise on the basis of give-and-take.
Likewise, if we find that it would be ac-
ceptable to us on the bagis of the principles
which we have enunciated making a few
adjustments here anq there, then Govern-
ment will be able to arrive at a compromise.
But you cannot criticise the Government
saying that we have not arrived at a com-
promise. How can Government arrive at a
compromise whepn one side is not prepared
to agree ? It is a case of ‘Barkis is willing"—

where do I get the parties willing ? There-
fore, compromise can be achieved only if
[hc two sides are prepared to come to-
gether. We are exploring now the possibility
of arrivint at a compromise. There is no
usé ‘merely criticising the Government, that
Government hag not achicved the compro-
mise. Government cannot achieve compro-
mise. Compromise must be achieved by the
parties. Government can only act as a cata-
Iyst to bring together the parties. The
ultimate position may raise, which T do not
want to say here because we should exhaust
all the possibilities of arriving at a com-
promisc before we are thrown back saying
that mo compromise has been possible ; that
stage has not reached. And ] am informed
On godg authority that the students are
ready for some kind of a dialogue and some
kind of a compromise and T do hope that
when ‘they come to this meeting which I
hope will be called towards the last week
of Angust; they will be in a better position
and a better frame of mind to cce that some
final solution is achieved.

* 1 must also inform the hon. House that
the economic development of Assam has
beén halted and almost prevented because
of the lack of politica] stability. You are
putting the cart before the horse when
vou:say that the economic programmes must
have been followed with greater vigour and
all that. Certainly, when I was moving the
Assam - Budget in 1980, I said that the
Planning Minister and myself, as Finance
Minister, were prepared to go to Assam,
§it with them und discuss with them the
main problems, things that would help the
infrastructure and build the economy. But
we could not do anything at all in the last
two: years because, ag hon. Members are
aware, there was no political stability at all
for the Government to go in and do anmy
measure of economic development in that
area.

Then hon. Members said, including Mr.
Chitta Basu, that Assam has been treated
badlv. It is not at all correct. It is a myth.
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On the contrary what we have given to
Assam is very much more than what has
been given to other States. The per capita
«Jllocation for Assam now in the Sixth Five
Year Plan is Rs. 566 as again<t the national
average of Rs. 258. There are certain parts
of the country which have remained back-
ward—not because of us, but long, long
before we got independence and you cannot
completely remove all the disparity in the
course of 30 years unless you block all
development in all other States and divert
all the reasources of the Government of
India to the development of Assam and the
north-eastern States, Would you or would
this House allow such a kind of distribution
of the resources of the country?...

SHRI M. RAM GOPAI. REDDY : We
can allow for one year.

SHRI R. VENKATARAMAN : The one
year which we have allowed. we have said
that they will have double. Every time. we
have said, you will have double of what
the other areas get and op that basis we
have given to the north-eastern area. that
is, double of what the averuge allocation
has been. It only shows that this area has
been backward and it has been neglected
or was not even attended to in the past
years and years ago. The British developed
Maharashtra ang Bombay. The British
developed Calcutta but the British never
developed Assam and  vou cannot  turn
round and say that all the 200 years of
development that had taken place in other
States could be made up by the Govern-
ment of India investing the resources in 30
years in that place. It is not possible. The
myth that Assam is neglected must be ex-
ploded because it has been receiving a
greater attention and a special attention in
all the Plans—the First Plan, the Seecond
Plan, the Third Plan etc. Every time it is
receiving a higher plan allocation.

I do not want to take more time of the
House. There are a few items which were
mentioned. Certainly Jogigopa bridge has
been sanctioned. A railway line, I am told,
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has already been taken up for construction.
Whatever is possible is being dome so far
as Assam is concerned.

The other criticism is that jute is being
taken to Calcutta and the jute growers are
trying to have some kind of a deal between
the jute manufacturers and the jute dealers.
Well, it is not worth replying, because at
any time did the Assam people ever come
and say, ‘We want to establish jute mills’ ?
Have they made any application for es-
tablishing jute mills ? Do they expect the
Government of India to go and open jute
mills or what ? Therefore, Government of
India will only establish those basic indus-
trics which will go to develop further
industries.

So far as consumer industries are con-
cerned, they are left 10 the enterprise of
the locul State Government and others. They
have not come forward. 1 do not know if
in the course of myv apeech | have sai|d that
the Government of India have taken a
decision that 1971 is the cut off period. All
that our stang is that the Government of
India have noted that the 1971 is the con-
sensug arrived at in our mectings. That is
the position which I have stated.

Now, they wanted this to be clarified lest
there should be anvthing wrong on record.
1 will now take up some of the points men-
tioned individually, My esteemed friend.
Shri Samar Mukherjee made a very useful
contribution. Actually, he insisted that we
shou'd solve this problem as early as possi-
ble, that we shoulg have vigilance all along
the border, 1 shall give some figures later
when | deal with another hon. Member as
to what we have done in this border.

Then, he said that detection of infiltrators
must be taken up. We have taken it up.
Steps are going onp to arrive at a satisfactory
solution to the problem. My friend, Mr.
Jethmalani, was very bitter, He is a very
cloguent speaker. In fact, he i matchless
when he indulges in vituperative language.
In fact, I have got some things, T would
have said some things. In his absence, | do
not want to say anything, I searched in
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this problem in his speech. Apart from
condemning the Government, 1 do not find
anything. If, by condemning the Govern-
ment you will fing a solution to the Assam
problem, it will be a greiit solution to the
headache that we are having. 1 do not find
any suggestion which is worth-taking up.
He is not here. I will Jeave it at that.

Then, Sir, Shri Ram Vilag Paswan again
said that economic neglect has been the
cause of all this difficulty in Assam. I bave
given some figures about it. Then, he said
that names of foreigners should be deleted.
It is begging the question. The question is :
who is a foreigner ? Everybody says that
the foreigner should be deleted. But, who
is a foreigner according to the definition ?

The old Membery saiy that a man who is
not a cilizen of India or & man who has
not been given the right to come and settle
here under the various international agree-
ments is not a foreigner. These are all
parameters and we are trying to settle that.
If we arrive at some agreement on the
parameters, then, it will be easy to decide
this gquestion.

I woulg say that the problem has to be
Jooked at from both the angles—one angle
is that Assam’s culture and Assam Language
and all that should not be drowned in a
large influx of people, particularly, non-
Indian citizens, foreigners and, thereby,
their entity should not suffer to that nobody
will have any objection. At the same time,
certain people have been admitted to this
country as a result of the Bangladesh war
upto 5th March. There are certain obliga-
tions. Then, certain people have come and
settled here. To uproot all of them and
then say that they are dicenfranchised will
create again a problem which will have to
be looked at in its magnitude. You cannot
say, no, no, somehow throw them out ; nor
can you say, allow all of them to come in.
That is where Government finds it difficult
to draw a line and reach an acceptable solu-
tion to both parties. For instance, even take
the case which has been quoted by some
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people. Now, Mr. Gangwar said, what have
you done to remove the various foreigners,
the infiltrators who have come ; you gave
an undertaking in 1981 in your speech that
you have taken action to stop infiltration,
this, that and the other; now, what have
you done to remove them. On the other
hand, Mr. Chitta Basu and others said that
large number of people have been thrown

out and they have been practically
improperly . ..
SHRI CHITTA BASU : Pushed out.

SHRI R. VENKATARAMAN : I do not
know. the Government of India will not
know. whcther the person who has been
pushed back is or is not a person who 1S
entitied to be here. So. this will be a diffi-
cult situation ; one way of settling it would
be to have a duly constituted authority
which will decide whether or not they come
within the parameters and whether they
will be entitled to stay or whether they
should be evicted.

Now, one of the things I intend to take
up for discussion along with the agitators,
as well as the Assamese students and Gana
Sangram Parishad is to find out whether
they would agree to some such institution,
some such authority, which will detcrmine.
to the satisfaction of both sides, whether
or not they are entitled, under the various
parameters that we are going to set up, the
right to stay here, or whether they should
be evicted. Until then we will not be able
to say who is right and who is wrong. All
that 1 can assure you is that if any hard
cases are brought to our notice we will
certainly immediately interfere. Recently it
was stated that some of the people whe
were occupying the railway land and
others, have been evicted en masse. Now, |
said. pending solution of these problems
please stop these evictions so that we can
look into this matter. We do not want te
add some more fuel to the already burning
fire and therefore we said, it sould be stop-
ped for a while. Now, we can always in-
tervene ; Government of India can always
intervene to settle this kind of aberrations
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and mistakes. But, by and large, it has got
o be done by some duly constituted autho-
rity. This is one of the points that I propose
1o take up in our discussion ang I hope
that they would agree to some such autho-
ritv for proper identification.

Then, Sir, Mr. Ravindra Varma, as usual,
made 5 very eloguent plea. In fact, he has
made some very valuable suggestions for
the solution of this problem. I found from
the records of the last meeting that he has
made a very good suggestion. Well, that
would also be takep up for consideration.
But, as I said, his suggestion is that we
must not stick to the 1971 Formula as such,
but should findg something by which we
can have the consent of the Assamese stu-
dents ang agitators, without in any large
way deviating from the consensus which
was arrived at. That ig what I thought his
proposition was. We will take it up at the
next meeting and see whether they would
agree to that. In that case, we will be taking
one step forward towards the solution of
this problem. And I understand, Mr. Varma
has some contacts with the Students’ or-
ganisations. T do hope that he will be able
1o exercisec his influence with them to see
that they accept some kind of a solution.

Mr. Indrajit Gupta again made some
valuable contributions. He has said that
the machinery for detection should he
Impartial. T have already mentionzd it that
rome kind of Institution must be estab-
lished for this purpose. Then the criteria
should be settled. Well, that is what we
are attempting to do. The moment a cer-
tain Bengali chauvanism raises its head, it
is our endeavour tp see that there is mo
religious or linguistic bias. We chould try
to keep these things out. Apart from this,
the problem should be looked at only
from the point of view of national interest
and it should not be mixed up with other
guestions like linguistic = minorities and
religious minorities and all that. That will
colour the decisions that we take. 1 agree
with Shri Gupta that in &ll decisions that
we take we will try to keep these things
out. We are fully alive and conscious of
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preserving the integrity of the nation and

we will try to see that the solution does

not in any way affect the .ntegrity of the

nation.

Then, Shri Gangwar asked me a num-
ber of questions. He said tha: the num-
ber of border outposts has not been in-
creased and the strengthening of it has
not been demonstrated. I have got some
figures here. The number of border out-
post in Assam Sector has been increased
from 48 to 79.

SHRI M. RAM GOPAL REDDY : For
what purpose have you increased the num-
ber of these outposts ?

SHRI R. VENKATARAMAN
said that we had not done it.

He

SHRI M. RAM GOPAL REDDY
What is the purpose of doing so ? Thal
must be explained, If the people of Assam
are sent to Bangladesh then tomorrow
the Bangladesh press will say that India
is sending away Lhe Muslims to Bangla-
desh. That will be the effect of his speech.
That is why I want you to explain it

SHRI R. VENKATARAMAN : [ wish
you were here when he spoke. | explain
other Members' specches better than say-
ing it myself. His point was, "“You said
in your 1981 speech that yon will streng-
then -the border areas so that there is no
fresh infiltration into Assam.” Now the
point was nol that it was a2 charge of
lapse on the part of the Government that
they did not carry out what thgy pro-
mised on the floor of the House. Now, T
told them that in order to see that the
borders are’ properly protected, we have
increased the number of border security
force. In everv country, they have a right
to have border securities, force to prevent
people coming from neighbouring countries.
Persons from any other country cannot
come to India without a valid passport and
valid visa and valid document; and, if they
do come, we are entitleq to throw them oul
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On this, there can be no dispute. It is
only persons from other countries who
have valid documents of entry who will
be allowed to come, The point raised by
Mr., Gangwar was, “you have not streng-
thened the border and the infiltration 1s
going on”. 1 will give figures to show
that we have strengthened our Lorder and
we have taken sufficient action in pursu-
ance of what [ had stated in 1981,

Firstly, the number of border posts in
Assam sector has been increased to 79.
About 1700 police personnel ut different
leveis have been sanctioned and now they
continue to be in., Assam under the Pre-
venticn of  Infiltration of  Foreigners
Scheme. The Central Government is acl-
ually reimbursing the cost of this. Then,
as regards the number of boats with the
BSH :ind other boats with Assam Govern-
ment, sanction of additional 26 boats has
been given., We bhave sanctioned a nuin-
ber of boats, which [ said, w= would do.

Tte hon. Member also asked another
question, why photos have not yet been
issued to them. We said that we .would
issue photos (o those who Lecome eligi-
ble to vote. It was part of the process of
clections. We wanted to introduce this in
the north-eastern area; every voter would
have an identity card with his photograph.
As s00n as we are able tn prepare the
clectoral roll, we will see to it thay in this
area, identity cards with pnotographs are
issucd so that there is greater protection
againss any olher person masquerading or
impersonating the regular voters. This is
the reeson why the photos have not been
issued as yet. We are, however, carrying
out 2!! the things. which T said, we would
do.

I will now say one or two words about
the flood situation. Tt is a pity that in the
recent floods, a total aren of about one
lakh hectares has been eflccled, and near-
ly 900 villages have been affected during
the last few days by the floods. It is said
that the crop damage is to the extent of

16050 hectares,-and the lives lost are nine. The motion was adopted.
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Hon. Members are aware that there is a
regular procedure for giving flood relief.
A team of officers will go, they will assess
the damage and then the Government of
India will give all' the necessary help in
this matter. 1 wish only (v express the
sympathy of the House to the people of
Assam in this suffering due to floods.

PROF. N. G. RANGA * We have al-
ready spent some crores on [food relief

. and preventive works.

SHRI R. VENKATARANMNAN : I think,
I have covered all the points and I would
now request the House to accept my Re-
solution.

MR. DEPUTY SPEAKER : I shall
now put the Statutory Resolution moved
by Shri R. Venkataraman to the vote of
the House. The question is:

“That this House approves the conti-
nuance in force of the Proclamation,
dated the 19th March, 1982 in respect
of Assam, issued under Article 356 of
of the Constitution by the President,
for a further period of six months with

effect: from 19th September, 1982."
The motion was adopted.
MR. DEPUTY-SPEAKER I shall

now put the Demands for Grants in res-
pect of the Budget for the State of Assam
for 1982-83 1o the vote of the House:

“That the respective sums not exceed-
ing the amounts on Ravenue Account
and Capital Account shown in the fourth
column of the Order Paper, be granted
to the President out of the Consolidated
Fuod of the Statc of Assam to defray
the charges that will come in course of
payment during the year ending the
31st day of March, 1983, in respect of
the heads of demands entered in the
second column thereof against Demands
No. 1 to 72."

-
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- Demands for Grants (Assam), 1982-83 Voted by the Lok Sabhha

No. Name of Doma;d

of
De- .
mand
Revenue
1 2 3
Rs.
1. State Legislature 28,960,000
2. Council of Minislers 11.50.000
3.  Administration of Justice 97,43,000
4. FElections ©2.49,91,000
5. Taxes on Income and Expendi- 4.41,000
ture
6. Land Revenue and Land Ceiling 4,11,85,000
7. Stamps 5.00.000
8. Registration 15,54,000
9. - State Excise 39,70,000
10. Sales Tax and Other Tuxes 63 88,000
11. Transport Services 1,78.,66,000
12. Electrical Inspectorate 3,72,000
13. Small Savings 1,62.000
14. Financial Inspection 1,37,000
15. Civil Secretariat and Attached
Offices 1.94,4(1,000
16. District Administration 1,79,81.000
17. Treasury and Accounts Ad-
ministration 59.,08,000
18. Police 18.73.84,000
19. Jails 86,68,000
20. Statione'y and-Psinting 73.07,000
21. Administrative and Functional
Buildings 3.27.21,000
92, Fire Services 51,56,000
23, Vigilanceand Special commis-
sions 6,58,000
24. Civil Defence aqd Home Guards 1.26,26,000
25. Guest Houses, Gove'nment
Hostels, elc. 16,36,000
26. Administrative Training 3.69,000
27. Vital Statistics, etc. 5.10.000
48 Pensions and other Retirement
_ Benefits 1,81,60,000
29. Aid Materials 1,22,00,000
30. State Lotteries and Others 24,48,000

S O S S

Amount of Iigmnd on Amt;unt of Demand f;:

Account Voted by the Grant Voted by the House
House on 27-3-1982

Rs.

49,25.000

Capital

Revenue

4

Caopital

Rs.

20,84,000
1,00,000
1,01,43,000
2,49,92.,000
4.41.000

4,35,85.000
4.99.000
15,53,000
42.33,000
63,88,000
1,15,02,000
3,71,000
1,63000
1,38,000

1.94,40,000
1,80,80.000

59,09.000

50,000 18,73.83,000

6.00,48,000

86,68,000
77.07.000

2.36,37.000

1,14,56,000

6,58,000
1,26,27.000

23,77,000

3,68,000
5,10,000

1,81,61,000

1,22,00,000
25.48,000

1,37.90,000

50,000

6,25,45,000

——— -
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Revenue Capital Revenue Capital
1 2 3 4
; Rs. Rs. Rs. Rs.
31. Education 57,23,67,000 1.00.000 67,42,26,000 1,00,000
32, Artand Culture 52,28,000 47,68,000
33. State Archives 1,10,000 1,10.000 .
34. Medical and Public Health 25,62.89.000  70,25,000 26,37,88,000 70,25,000
35. Sanitation and Sewerage 6,50,000 200,000 12,50,000 2,00,000
36. Housing Schemes 1.26,72.000 19.31,000 1,14.74,000 31,30,000
37. Residential Buildings 1.21,79,000 2.21.43.000 1.21,80,000 3,17,50,000
38. Urban Development §5,75.000 5545000  55.75,000 55,45,000
39. Information and Publicity 33,75,000 33,75.000
40. Labour and Fmployment 1,39,84.000 1,39,83,000
41.  Civil Supplies 66,61,000 66,62,000
42, Relief and Rehabilitation 48,000 47,000
43. Welfare of Scheduled Castes/
Scheduled Tribes and others 2.50,28,000 5,00,000 3,59.77,000 5,00,000
44. Social Welfare 1,55,70.000 2.42.44,000 ‘
45. Prohibition 25.18,000 25,17,000
46. Pensions 10 Freedom Fighters,
Rajya Sainik Board , etc. 20,36,000  14,87,000  21,65,000  14,87,000
47. Natural Calamitics 3,16,00,000 5,46,00,000
48.  Social and Community Scrvices 2.50.000 2.50.000
49. Plaaning Board 16,335,000 " 16,35,000 ‘e
50. Coop ration 2.74,11,000 2,12,03,000 3.21,86,000 6,27,87,000
51. North Eastern Council Schemes 81,34.000 1.89.32.000  $2.92,000 1.87,74,000
52. Statistics 59,18.000 71 82,000
53. Weights and Measures 18,32.000 18,32.,000
54. Trade Adviser 3,44 .000 3.44.000 .o
55. Agriculture 19,73,50,000 .. 20.27,66,000  5,50,00,000
56. Irrigation 2.43.96,000 13,04,38,000 2,43,97.000 13,12,21,000
57. Soil and Water Consesvation  1,95.74,000  60,00,000 1,71,23.000 60,00,000
58. Animal Husbandaryand Vete-
rinary 4.44.91.,000 4,54,51,000
59. Dairy Development 72,00,000 .. 102,001,000 .
.60. Fisheries 1,06,53.000 1,00,000 1,08,54.000 1,00,000
61. Forests 10.32.76,000 10,67,75,000
62. Community Development 4,18.42 000 .. 4.18,42,000 .
63. Industries 21,70,000 2.64,73,000  21,71,000 4,20,96,000
64. Sericulture and Weaving 2,32,33,000 1,22,000 2,27,53.000 £9,000
1.09,44,000 61,30,000 1,42,09,000 32,65,000

65.

e Ulldgc Industries

e —
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BOW put

the following Statutory Reso-

lution moved by Shri Nihar Ranjun Las-

ka

r 10 the vote of the Hous::

“That in pursuance of sub-seclion
(2) of section 2 of the Essential Ser-
vices Maintenance (Assam) Act, 1980
(41 of 1980), us amended by the Es-
sential] Services Maintenance Act, 1981
(40 of 1981). this House approves the
issue of the notification o the Govern-
ment of Assam, Political (A) Depart-
ment No. PLA. 906/82/3. dated the
S5th- May, 1982, declaring the follow-
ing services to be essential Services
within the State of Assam for the pur-
poses of the Essential Services Mmainte-
nance (Assam) Act, 1980 :—

(i) All services in any undertaking
or establishmen; owned or
controlled by the State Gov-
ernment for storags, supply and
distribution of foodgrains and
other essential commodilies.

(i1) All services in any undertaking
or establishmeng owned or

- controlled by the State Gov-
ernment for storage,  supply
and distribution of agricultu-
ral inputs and machinery.

(iii) All services in any undertaking
or establishment owned or
controlled by the State Gov-

’ Eﬂ- lhu ! " 'm ‘&r:
Revenue Capital Revenue ~ Capital
T P , AR« S s
66. Mines, Minerals and Power 45,23,000 29,00,00,000 45,22,000 22,67,00,000
67. Flood Control 4,35,05,000 6,50,00,000 4,3505,000 6,50,00,000
68. Roads and Bridges 13,71,33,000 11,95,00,000 14,62,17,000 12,70,01,000 *
69. Tourism 18,38,000 18,38,000 &
70. Payment of Compensation and
Assignment to Local Bodies
and Panchayati Raj Institutions 1,96,35,000 1,96,35,000 -
71.  Assam Capital Construction 20,63,000 81,78,000
72. Loans and Advances to Go-
vernment Servants 3,12,50,000 3,12,50,00
MR. DEPUTY-SPEAKER 1 shall

ernment for publication, pro-

duction and
text books.

distribution of

(iv) All services ‘n any undertaking
or establishment owned or con-
trolled by the State Goyern-
ment for storage, supply and

distribution of seeds
cultural  operations.™

#

The Lok Sabha divided :

Division No. 131 1

AYES

Ahmed, Shri Kamaluddin
Azad, Shri Bhagwat Jha
Baleshwar Ram, Shri
Banatwalla, Shri ;. M.
Bansi Lal. Shri

Behera, Shri Rasabehiri
Bhagwan Dev. Acharya
Bhakta, Shri Manoranjan
Bhoi, Dr. Krupasindhu
Brijendra Pal Singh, Shri
Chandra Shekhar Singh, Shri
Chaudhary. Shri Manphool Singh
Daga, Shri Mool Chand
Dennis, Shri N.

.Desai, Shri B. V.

Dev, Shri Santosh Mohun

for agii-

8.25 hes.
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Faleiro, Shri Eduardo
Gehlot, Shri Ashok
Jain, Shri Virdhi Chander
Kamla Kumari, Kumari
Kerma, Shri Laxman
Kaul, Shrimati Sheila
Kuushal, Shri Jagan Nath
Krishna Pratap Singh, Shri
Kuchan, Shri Gangadhar S.
Lastkor, Shri Nihar Ranjan
Mallikarjun, Shri
Mai'u, Shri Anantha Ramulu
Mishro, Shri Gargi Shankar
Michra. Shri Ram Nagina
Mohanty, Shri Brejumohan
Maohite, Shri Yashawantrao
Motilal Singh, Shri
Nabata, Shri B. R.
Namgyal, Shri P.
Netam, Shri Arvind
Nihz! Singh, Shri
Panigrahi, Shri Chintamani
Panike. Shri Ram Pyare
Par¢hi, Shri Keshaorao
Patel, Shri Mohan Lal
Pate!l, Shri Shantubhai
Patil, Shri A. T.
Patil, Shri Chandrabhan Athare
Patd, Shri Uttamrao
Patil, Shri Vecrendra

Pat!, Shri Vijay N.
Patnaik, Shrimati Jayanti
Phulwariya, Shri Virda Ram
Pilot, Shri Rajesh
Potdukhe, Shri Shantaram
Quadri, Shri S. T.
Rahim. Shri A. A.

Ram, Shri Ramswaroop
Ramalingam, Shri N. Kudanthai
Remamurthy, Shri K.

Rana Vir Singh, Shri
Ranga, Prof. N. G,
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Ranjit Singh, Shri A

Rao, Shri M. Nageswara

Rathod, Shri Uttam

Raut, Shri Bhola

Rawat, Shri Harish

Reddy, Shri M. Ram Gopal

Sahu, Shri Shiv Prasad

Sathe, Shri Vasant

Satish Prasad Singh, Shri

Satya Deo Singh, Prof.

Sdyeed, Shri P. M.

Sebastian, Shri S. A. Dorai

Shankaranand, Shri B.

Shastri, Shri Hari Krishnu

Shingda, Shri D. B.

Singh Deo, Shri K, P.

Soren, Shri Hari Har A

Srecenivasa Prasad, Shri V.

Sunder Singh, Shri

Tariq Anwar, Shn -

Tayeng, Shri Sobeng

Thungon, Shri P. XK.

Vairale, Shri Madhusudan

Varma, Shri Jai Ram

Venkataraman, Shri R.

Venkatasubbaiah, Shri P.

Vijuyaraghavan, Shri V. S.

Virbhadra Singh, Shri

Vyas, Shri Girdhari Lal

Wagh, Dr. Pratap

Yadav, Shti Ram Singh

NOES
Acharia, Shri Basudeb -
Rag, Shri Ajit
Balanandan, Shri E.
Basu,-Shri Chitta
Chakraborty, Shri Satyasadban
Chandra Pal Singh. Shri
Das, Shri R. P.
Datta, Shri Amal
Digamber Singh, Shri
Giri, Shri Sudhir
Gupta. Shri Tndrajit
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(No. Z) Bill
Horo, Shri N. E.

Jha, Shri Bhogendra

Khan, Shri Ghulam Mohammad
Lawrence, Shri M. M.,

Masudal Hossain, Shri Syed

Mehta, Prof. Ajit Kumar
Mukherjee, Shri Samar

Rajda, Shri Ratansinh
Roy, Shri A. K.

Roy, Dr. Saradish
Saha, Shri Ajit Kumar
Shakya, Shri Daya Ram
Shastgi, Shri Ramavatar
. Shejwalkar, Shri N. K.
Tirkey, Shri Pius
Unnikrishnan, Shri K. P.
Varma, Shri Ravindra
Verma, Shri R, L. P.

MR. DEPUTY-SPEAKER : Subject to
correction, the result** of the division is:

AYES: 90
NOES : 29

The motion was adopted.

18.26 hirs.
ASSAM APPROPRIATION (NO, 2)

BILL 1982**

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAW:
Al SINGH SISODIA) : | beg to move for
leave to introduce a Bill to authorise pay-
ment and appropriation of certain sums
from and out of the Consolidated Fund of
the State of Assam for the services of the
financial year 1982 83.

“'Thc i‘o]lmung Members also rccurdcd
their votes :

AYES : Sarvashri Narayan Datt Tiwarn
and Saminuddin.

#+#pyblished in Gazette of India Extra-

ordinary, Part TI, " Section 2 -dated

5-8-1982.
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MR. DEPUTY SPEARLER : The ques-

tion is :

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain sums from and out
of the Consolidated Fund of  the
State of Assam for the services of the
financial year 1982-83.

The maotion was adopted.

SHRI SAWAL SINGH SISODIA - |
imtroduce® the Bill.

MR. DEPUTY SPEAKER : Now Mr.
Sisodia.

SHRI SAWAI SINGH SISODIA : I
beg to move.*

“That the Bill to authorise paymen' and

appropriation of certain sums £ om
and out of the Consohdated Fund of
the State of Assam for the services
of the financial vear 1982-83, be
taken into consideration.”

MR.

moved

DEPUTY SPEAKER : Alotion

“That the Bill to authorise puymer' sad
appropriation of certain sums  trom
‘and out of the Consolidated Fund of
the State of Assam for the serviees of
the financial ver 1982-83, be tiken
into considerati.n."”

Now Prof. Ajit Kumar Mchia, Only 2 or

3 minutes.

T

(Interruptions)

Sto wetq ®HIT gt (W) . &

g5 arx w1 AETAT AL AEAT | WA g
TE WAl A A OF TE 9 Aty ¥ A
AAM F UF AFTL § AU Fi w47
e & 9T AT EAT F ¥ W TiaTH
L (N

*Introduced /Moved with
dation of the President.

—

the rccommen-
« ¥



